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REPORT OF THE LAw COMMISSION ON TUE

INDIAN RLEGISTRATION AcT, 1908

THY MINISTER OF SIATE IN THE
MINISTRY OF LAW AND IN THE DE-
PARTMENT OF SOCIAL WELFARE
(SHRI JAGANNATH RAQ): Sir, I beg to
lay on the Table a copy of the Thirty-fourth
Report of the Law Commission on the
Indian Registration Act, 1908. [Placed in
Library. See No. LT-4103/70.)

Tixr Financr Accounts (1968-69) or  THE

CENTRAL GOVERNMENT

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI OM MEHTA): Sir, on be-
half of Shri K. R. Ganesh, I beg to lay on
the Table under clause (1) of article 151 of
the Constitution , a copy of the Finance Ac-
counts of the Central Government for the
vear 1968-69. [Placed in Library. Sce No.
LT-4226/70.)

MR. DEPUTY CHAIRMAN: The House
stands adjourned till 2 r.M.

‘The House then adjourned for
lunch at thirteen minutes past one
of the clock.

The House reasscinbled, after lunch, at |

fwo of the clock, Mr. Drpury CHAIRMAN

in the Chair.

I. REPORTS OF THE COMMISSIONER
FOR SCHEDULED CASTES AND
SCHEDULED TRIBES

iI. THE REPORT OF THE COMMIT-
TEFE ON UNTOUCHABILITY, FECO-
NOMIC AND EDUCATIONAL DEVE-
LOPMENT OF THE SCHEDULED
CASTES AND SCHEDULED TRIBES—
contd.

$HRI B. T. KEMPARAJ (Mysore): Mr.
Deputy Chairman, the Government has laid
on the Table of the House the reports of
the Commissioner for Scheduled Castes and
Scheduled Tribes for a number of years to-
gether. This clearly shows how much delay
is caused dcliberately by the Government and
what intercst they take for the development
and the welfare of the Scheduled Castes and
Scheduled Tribes. Here is an important con-
stitutional question that has to be taken
note of and that is under Article 338 of the
Constitution, there must be a Special Officer
appointed by the President. But here let us
see how this Commissioner came into exis-
tence, under what provision of law or under
what procedure. That is a question to be
considered very seriously.
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1 The repore of the Commissioner ought to
+ have been gnen a constitutional sanction. I
| refer vou, m this connection. to clause (1)
©of Art, 338 ol the Constitution which reads
thus:

““Theve shall be a Spedial Othcer for the
Scheduled Castes and Scheduled Thibes (o
he appomed by the President.

(2) 1t shall be the duty of the Special
Officer to investigate all matters relating
to the saleguards provided for the Sche-
duled Castes and Scheduled ‘Tribes under
this Constlitution and icport to the Presi-
dent upon the working of those safeguards
at such mtewvals as the President  may
divect, and the President shall cause all
such reports to be lad before each House
of Parliament”’.

Therefore, here is a specific case where the
Government has never thought of recognis-
ing the office of the Special Officer in the
same way as thev have recognised the oflice
of the Election Commissioner, the members
of the Public Service Commission, the Judges
of the High Courts and Supreme Court, and

the Comptioller and Auditor General of
India all of whom are appointed by the
| President. What are the exigencies and

reasons (o reduce the status of the Special
Officer to that of a Commissioner who s
nothing but an additional secretarv attached
to some deparument. It may be due to the
©exigency of convenience for the government
to reduce his status to that of an additional
seeretary so that he could De given guidance
or even pressurised not to give a correct re-
port on the Scheduled Castes and Scheduled
Tribes in the country. Moreover, is there
any department at the Centre which directly
deals with the weltare of these peopler If
there is one, where is it? I am surprised to
note that the Scheduled Castes and Schedul-
ed Tribes have heen knowingly or unknow-
ingly brought under backward classcs. When
there is a specific mention of Scheduled Castes
and Scheduled Tribes, what are the reasons
for the government to put them together
with the backward classes? It is a very im-
portant question. No other backward class in
the country, as far as everyone ot us is
aware, could be brought under Scheduled
Castes and Scheduled Tribes. Therefore, I
emphatically suggest that the Government
should think of having a department parti-
cularly meant for the desclopment of the
Scheduled Castes and Scheduled Tribes.

Several committees have been appointed
from time to time and in one of these re-
ports it is said that therve is untouchability
prevailing in the countiv among the Sche-
duled Castes. But that cannot be the criteria
why no specdial consideration is extended to
them for their piogress. There are other
communitics who are as poor as the Sche-
duled Castes people. But a distinction has
to he made here to find out how far they
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are backward and how far they suffer under
untonchability which 1~ a stgma attached to
them and which i+ will remaining in the
minds of the caste Hindus in the country.

{harcfore, v it nor necessary  for  the
Governmnent to think now, after a lapse ol
23 vears, how they should remove untouch-
ability? As far as the untouchability question
is concerned, onlv an untouchable will know
what mental agony and torture he has to
andergo. A caste Hudu mayv not understand
ahout 1t. We have toe right to cxpect civility
and decency trom «hanced persons in the
Hindu sodety but wm spite of that, when
they come to hnow that T belong to  the
Harijan class, there will be a mental change
in them. It s ther tore necessay that the
Government should think how bhest to re-
move the untouchabiity. During the emlier
part of the ¥t Plan, the Government had
a scheme both in the States and in the Cen-
tre under which thcv used to celebrate the
Hanjan Weck., At that time there used to
be community dinncis. temple entry, ctc.
and so much propaganda used to be done.
It went on only for a few vears. Later on,
perhaps some intetligence dawned on the
concerned officer and he advised that such
things ~hould not take place. Therefore the
Scheduled Castes are now becoming conscious
of their nights and 1esponsibilities and they
arc also trying to find out how they can
come up and bine a- honourable citizens in
the countrv, To givc an example. so much
of propaganda is being carried on about the
minorities. So much support is urged npon
throughout the country at the Jevel of the
National Integration QCouncil that the
interests of the minorities should he safe-
guarded. If there is uny communal trouble,
even the Prime Minit(er 1ushes to the place.
But when 42 Harijan. were burnt in Tamil-
nad, there was no 1espouse from anv quarter
and vou know there was a Calling Attention
given in the Iast sewin about 4 persons who
wete burnt. Noo lce ard is thought of and
no report is coming forth about it. When
such 13 the state of affaits in the country,
are not the Scheduled Castes a minority com-
munity in the countrv? Why should not the
same attention be piid to them? That is
my first question.

Secondly, as far as the services are concern-
ed, most of my fricnd~ have given the means
that have been adopied bLv several Depart-
ments of the Government to make even de-
serving candidates not suitable for appoint-
ments, If that is the state of affairs, the
simple queston that flashes to my mind is,
when and how the Covernment is thinking
of solving this problem. It may not he out
of place if T mentiot. here that in the ICS
training institution ar Madras, where 42
students were admitied for training, 17
people who passed in the written tests fail-
cd in the wviva voce.

Sir, here is a thin: where we hax; to
think seriously. Now they give a particular

l
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tammng to the students to qualify themselves
10 appear for the 1AS and 1PS examinations.
When they get through successfully in the
whtten examination, what are the special
teasans or extiaordinary reasons, untound-
cd, and unknown to human imagination,
that they have lailed in the wwe voce?
i heretore, Sir, why this kind of attitude
should be there, an attitude, on the one
hand, to encourage the students belonging
fo the Scheduled Castes and  Scheduled
Tribes, as though they have been ically tak-
ing so much of interest 1n them, to give them
all possible aid, all possible help, all possible
awistance and ultimately, on the other hangd,
the atdtude 0 see that they do not thrive
or do not successtully pass in the examina-
tion? 1Is it the desire ol the Govcinment to
make other people in the countrv  under-
stand that with any amount of atlempt or
any amount of assistance or any amount of
cncouragement given (o the Scheduled Castes
and Scheduled Tribes they arc not in a
position to make usc of all that because of
their unsuitabdity? This is the point and
this is the inference that one has to draw.
In the last twenty-three vears, in the vacan-
cies in Class T posts, only about 1.29, of the
Vacancies have been filled up by them. But
what happens to the back-log? Is there any
scheme or proposal, or is there any plan,
according (o which the Government is think-
ing of filling up this back-log? Though
Clause (1) of Article 16 says that there shall
be equality of opportunity for all citizens
in matters relating to employment or ap-
pointment to any office under the State,
Clause (4) of the "same Article gives special
consideration to the Scheduled Castes and
Scheduled Tribes in the matrer of filling up
the vacancies by appointing people from
among them o such vacant posts. But, Sir,
cven there we are aware of the fact that
some High Courts have held that. according
to Articles 14 and 15. not more than 50 pe;
cent. reservation of the vacancies in Class 111
or Class IV, etc. can he made for them.
Therefore, even there we find that the
chances of their getting appointments in
several departments is at a very low ebb.
Therefore, Sir, what is it that the Govern-
ment is thinking of doing for the progress
and well-being of the Scheduled Castes and
Scheduled Tribes> Should it not be the de-
sire of the Government—whichever Goyern-
ment it may be—when the specific provisions
arc there in the Constitution, to see how
best and in what wav the intcrests of the
Scheduled Castes and  Scheduled Tribes
should be safeguarded? A Secretary-General
has heen appointed only for the Backward
Classes and 'the intcrests of the Scheduled
Castes and Scheduled Tribes have to merge
with their interests. Therefore, where is the
guarantee, and what are the ways and
means, and has the Government over
thought of paving particular attention for
the welfare of these Classes? That has to he

rsnade clear, (Time bell rings). Why the bell,
ir? '
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MR. DEPUTY CHAIRMAN:
minutes you have taken.

SHRI B. T. KEMPARA}: Have I taken
cightecn nunutes?

Fighteen

Now, Sit, about the land problen. Though
the Government mdkes  several  statements
thhiongh the 1adio—just for propaganda per-
haps—ior bunging about land relorms, it
has 1cally no idea, 1t seenw (o biing forwaird
a legilation to see that the tiller must be
made the master of the soil and  that
absentee-landtordism must be  done  away
with.

As far as education is concerned, the Goy-
cnment has gone back from its  previous
scheme ol granting  scholarship  to  post-
matric students. Several States when they
have been asked (o meet this expenditure
have rephied to the Central Government that
they are not m a position to cope with the
proposals that have been made by the Cen-
nal Government., Then what is the alter-
native lett?

Another most important point  which 1
want to submit is the Planning  Conimis-
sion, the Finance Commission and the Na-
ttonal  Development  Council—these  three
bodies—have never takhen note ot the exis-
tence ot the Scheduled Castes and Scheduled

Tribes in the countryv. They have not got .

any plan. they bave not got any proposals;
thev have not even thought how thev can
prepare a master plan for rhe overall de-
velopment of the Scheduled Castes and Sche-
duled Tribes. Yesterdav one of our collea-
auces was pleased to mention that there is a
Ministty which has been giving continuous
consideration for ichabilitating the refugees
coming from East Pakistan and West Pakis-
tan. but why has the Government not
thought of a master plan for the all round
development of (he Scheduled Castes  and
Scheduled ‘Tribes who are in no way better
than the refugees who have been  coming
fiom other parts. Sit, we have cxtended ouar
charity to the Tihetans; we have colonmsed
themn and we have given all possible aid and
awsistance to them. But don’t these Scheduled
Castes and Scheduled Tribes people descrve
the same consideration if not more? In the
end [ want to sav that you can never remove
untouchabitite by pieccmeal legistation. You
will have to give full consideration and
thonght 1o the overall development of these
communities so that whatever guarantee has
heen gnen under the Constitution can be
made use of by them and these people may
be benefited. ’

Thank you.
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SHRI N G. GORAY (Maharashtra):
Mr. Deputy Chairman, Sir, what we are
discussing ‘today is the progress and de-
velopment of those crores of untouchables,

the Scheduled Caster and the Scheduled
Tribes. Sir, either we treat this as a hardy
annual or we treat this as an effoit, a
sincere cffort. at searching our own hearts,

=

134
Sir, i the test of our sincerity is the
hours we have spent in discussing  these

three 1eports. then we could say we are
sticere since we have spent 22 hours in
the Lok Sabha amd about 10 to 12 hours
we are goimg to spend in this House. But,
Sir, I think that it will be a  great mis-
take if smcerity of our efforts s tested on
the basis of the hours that we spend in
snch discussions.

Suw, only in today’s morning papers you
might have rcad that on the 14th of this
month, which day we cclebtate in the
name  of  Pandit Jawaharlal Nchru, the
Harijans of Dclhi are going to take out a
vacked morcha of the Harijan children in

. ordaer to impress upon us the fate and the

the children
not have

destitute conditions in which
ol the Harijans live; thev  do
even enough clothes to wear,

Sir, T would like to point out here that
this is a question that really relates to
one-fitth ot our population. The Scheduled
Castes are ncarhv seven ciores  and  the
Schieduled Tribes are about  four  croves.
Eleven ctores of omr own kith and kin and
two of our tallest men. Mahatma Gandhi
and . \mbedkar had toiled  all  their
life with all their energy to improve the lot
of these unfortunate people. And 28 yeais
aftet Swaraj we are still discussing how to

ranove the gap  that exists between the
touchables, and the untouchable. I think
thaie could not be a more eloquent

condemnation of the socicty in which we
are living today.

Sir, T was swiprised to find that in this
report submitted to us by the Elaya Peru-
mal Committec on the very first page they
have analysed the situaiton and they have
given in very concrete words the entiie
problem as it exists today. I may be per-
mitted to rvead from that rcport. In para-
graph t thev sav:

‘ . The real solution or the only
question of supreme importance t? be
considered is to devise how to bring about
the necessaryv retorm ot the Hindu social
order. Therc must be a deliberate plan
of action to be cairied out through social
engineering.”

And later on they add:

“The most crucial question of social
reorganisation is to break the hold of the
institution of caste system. This can be
done hv deliberately creating new lovaltics
across caste lines, new status systems and
power structures that are not baved or
dependent on caste. In fact, here is the
true test of a national leadership.”
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Sir, what has happened is that we have
not enough time even to discuss these re-
ports every year. After a lapse of three
years we are spending a little time over them
and most probably for the next three years
<here will be no discussion at all. In the
meanwhile the situation will deteriorate
still further. T admit that all the State Gov-
ernments and the Central Government have
arranged for scholarships provided for the

uplift of the Harijans and the Scheduled
Tribes.
But in this very Repoit, it has been

pointed out that whereas a State decides to
spend Rs. 10 lakhs or Rs. 15 lakhs, the
actual expenditure is Rs. 3 lakhs or Rs. b

lakhs.

SHRI K. S. CHAVDA (Gujarat):
even that is spent for other people.

SHRI N. G. GORAY: One can point
out instances after instances. FEven in a
State like Maharashtia which is considered
to be a very efficient State, a progressive
State, vou will find that whereas they had
provided Rs. 10 lakhs or Re. 15 lakhs, the
expenditure has not been morc than Rs.
3 lakhs or Rs. b lakhs. Then there is 'thq
question of implementation of the various
schemes. 1 would likc to point out that
the cntite administrative machinery is so
callous that they really do not feel ?nyé
thing for these people. It Is only a smtlo
formal implementation. There is not trlai
yearmng desire and, therefore, you will finc
that the Scheduled Castes people and the
tribal people are suffering from an acutc
sense of frustration and I won’t be surpris-
ed if these will be the pockets where the‘
most extieme form of revolt or protest ot
dissent would soon develop. You look to
the entire Adivasi area extending right
from West Bengal to the borders of
Gujarat, the State wherc Mahatma Gan.dhx
lived, worked and preached s doctrine.
You  wilt find that across the Vindhyas,
across the Satpuras, throughout the length
and Dbreadth of the Iand, the Adivasis
continue to be where they were for
centurics. A few might have piospered. A
few might have found their place here 1n
Parliament or in the legislatures. But the
common Adivasi or the common Harijan
does not feel in any way involved with the
Plans or the various schemes that we are
discussing here. He thinks that he is
always left out.

And

Sir, very recently I had an occasion to
attend a vouth camp where a lot of Hari-
jan boys had come. Talking frankly to me,
they said, ‘“The concessions that are given
to us by the Government are resented by
the caste people. They say that we have
become the sons-in-law of the Government.
When after finishing our college course
we go back to the village, the treatment

that we get is the same as in the old
times,”” The young harijans has the
advantage of education. His sense of justice
is sharpened and because his sense of
justice is sharpened and he finds that in
the village he is treated just as his fore-
fathers  were, he thinks of nothing else-
except rising in revolt against the society.
He may not actually join the ranks of the
revolutionaries. But make no mistake, the
Harijans and the Adivasis have sympathy
for the extremist form of violence that is
taking place in the country. They think that
there is nothing else that will awaken the
conscience of the people. This, I think, is
a very dangerous situation. Therefore, the
question is not how long we debate this
issue.  The question is what commitments
we are veady to make. Are we ready to
make certain commitments? Are we ready
to fix certain targets?

Let us start with the most simple thing—
water for the Harijans. Sir, you will be
surprised to know—well, you may not be
surprised because vou come from the State
from which 1 come—that in a recent survey
we  found that in villages round about
Poona which is considered to be one of the
most important cultural centres of Maha-
rashtra. even to-day the Harijans are not
allowed to fetch water from the wells used
by higher caste people.

And the sitnanon is the same thiough-
out the country. On the door of the hotel
a placard, a notice, is there that under
section so and so, under the orders of the
Magistraie, this hotel is open to all the
people irrespective of their caste, sex, elc.
cte. and in the next corner is kept a
bioken cup with a broken saucer. For
whom is it? It is for the Harijan. The
Harijan knows that it is meant for him
and everybody knows it. Everybody who
patronises or goes to that hotel knows that
it is meant for the Harijan. When the
Harijan goes there he has to take his tea
in that broken cup. He has to sit outside
the hotel and drink his tea. In my own
State there are villages where if the
teacher is a Harijan, he has to sit outside
the school and tcach the students who are
inside if the school happens to be in a
temple. And there are many such schools
in temples because there are no separate
buildings for the schools. This is the state
of affairs. Therefore, T would like to say,
let us concentrate on some problem and
what the problem is has been defined
manv times. We are aware of the problem.
We know where the shoe is pinching. We
also know how hard it is pinching. All
that this House and the Lok Sabha and
the Government, whether at the Central
level or at the State level, have to do is
to fix certain targets and try to see that
the measures are carried out and imple-
mented in  full. Why cannot we, as [
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suggested, start with wells? Let us take
thiee or four States, say, Maharashtra or
Rajasthan ot Gujarat, and sec that within
th¢ next one or two years all these wells
arc thrown open t Harijans not only to1-
mally but in actval practice, We should
see to it that -o many Harijan boys or
girls are admittec. to the medical colleges
or to the other f.culties. Always it is said
that they do not «ome up to the level.
Yes, very natmall . But how «an they
compete with ny son or the son of some-
body else sitling here who has all the
backgiound of ed iwcation, who has all the
background of culiuze? It my son docs not
study at home, eirher 1 or my wife or his
sister ot his brotl er will ask him why he
is not studying. 1 he has got some diffi-
culty be will get our help. But this sort
of atmospheie doe not obtain in the house
of 2 boy who belongs to the Harijan or
to the  Adivasi  community. Thme{ox‘e,
arrangements for pedial  instiuction will
have Lo be made. Sir, you are sitting here.
We had Dr. Ambedkar who was the
tallest of our intelligentsia. If we could
roduce such people, why should we not
KcliC\c that all these Harijans are capable
of rising to that level provided they arc
given a chance? Thercfore, the main
responsibility. on  the Government is 1o
provide them with a chance. Give them
the necessary coaching, Make it possible for
them to rise te the highest level. 'Yhere
are very few collectors; therc are very few
IAS officers, there are very few army
officers from these castes. Everytime it is
said that the right type of material is not
available. Why shonld we not try to sce
to it that these young boys, these promis-
ing Dboys, are recruited and that every
effort is made to provide them with all
facililies? Let us t y to reach an objective
of, say, 500 youny Harijan and Adi asi
boys who would be trained during the
next two vears. Tle Centre and the Statcs
will spend as mich as 1s necessary and
then ask those hoys to appear for the
competitive examinstions. I would suggest
another thing, There are collectors. Let us
try to develop some young Harijans as
their understudies. Let a Harijan sit with
a collector and see how the collector
works. Let him sit with a judge, let there
be a chair next to that of a judge for him.
Let him see how it is done, how justice
is dispensed. how dministration fs cirried
out. That way you will have to take very
drastic and sincere steps and that way alone
these problems can be tackled.

About the landless people, it is not
necessary to say more. This problem has
again and again been emphasized and it
is very nccessary to sce that the Harijans
are rehabilitated sc far as rural areas are
concerned. It has leen admitted by every-
body that the percentage of landless among
the Harijans is the highest. But 1 was sur-

!
3

|

138

ptised that in the recent AICC session at
Patna no less a person than Shri Jagjivan
Ram expiessed his happiness that the
bhoomi andolan satyagraha has died its
own dcath. For whom was this land agita-

tion or bhoonu andolan conducted? You
will find that in t(his land satyagraha
launched by the CPI, the SSP and the

PSP, hundreds of Harijans had taken part.
The Republican Party of India has already
announced that they arc going to have a
country-wide satyagraha for land distribu-
tion. Why are they resorting to these
mcthods? I know that Dr. Ambedkar was of
the opinion that atter independence and
after we take to parliamentary methods,
there 18 no room for satvagraha, there
is no need for satyagrtaha and the
protest should only be confined to the
Pailiament and State legislature. But
alter 23 vears, even the Republican Party of
India had tosay this that they shall resort to
land  satyagraha. Why? Because, we are
not being sincere in implementing the pro-
gramme, of land distribution. In the Thana
distiict near the City of Bombay there have
been thousands of instances where the Gov-
crnment order that the surplus or fallow
land be given (o the landless was carricd
outl in this way that the giocers in the city,
or a saloon keeper or a hotel keeper and
others were given land on the ground that
thoy were landless, Are these really landless
peopte?  Instead of giving the land to the
landless Adivasis and Harijans, the Mamle-
dar gave the land to these shop-keepers in
the city. Then we had to pressurise the
Government and the Mamledar had to take
back those lands and then redistribute them
to the Adivasis. Why has this happened?
These people who belong  to the upper
classes have no sympathy for the down-
trodden. Thus the lower castes get tired
and disillusioned about the parliamentary
methods and they begin to talk of bloody
revolution and all that. In the district of
Thana, probably the CPM have their big-
gost recruiting ground and most probably
they would like to go the Naxalite way.
Therefore, I am trying to impress upon
the Government the need to implement at
least the ceiling programme. But we find
that all the Chief Ministers, whether they
belong to the Congress /R) or Congress (O)
or the Swatantra Party have said that there
is no need for the ceiling. They say: “We
have already distributed the surplus land”.
This is in spite of the Prime Minister’s in-
sistence that this is one of the crucial pro-
blems and surplus land should be distribut-
ed. The Chief Ministers had the courage to
say to the face of the Prime Minister that
there was no need for any such thing.

We have become so rigid in our attitude.
Whenever the upper class talks of the
Harijans and Adivasis, it is more as a for-
mality than as conviction.
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3 p.M.
Therefore T am saying that uniess the
Government at the Minister who 15 in

charge of this lays down ccrtain targets
which will have to be fulfilled during ths
year, next year and the next five years, 1
 think we®shall he where we are. Every
year the same sort of report will be there,
and the same sort of discussion wull take
place. Permit me to refer to one of the re-

orty thal was given to us when the

ational Integration Council met recently.

In this 1eport rhey have referred to the
Flava Perumal Committee rccommendations
which were:

“Increase in the rates of scholarships—
hoth at pre-matric and post-matric levels.

The income limit of parents for award

ol scholarships should be raised to at
lcast Rs. 1000 per month,
Special coaching and aptitude fests

should be started to find out the talents
ol Scheduled Caste students.

A fcw special schools/colleges should be
started by the Ministry of Education on
the pattern of Central Schools where 60
per cent of the seats should be 1ceserved
for the Scheduled Castes.

The number of overseas scholarships
for Scheduled Caste students should be
increased from 4 to 15 per vear.

Incicased hostel facilities should be
made available for Scheduled Caste stu-
dents,”’

A very eloquent comment follows.  The
comment of the Home Ministry is:

“These recommendations  have  heen

considered. 'They mean a great increase
in cxpendifure and it will not be posible
to meet it out of the existing resources.”’

There the matter rests. On the one hand
1 am quite sure that if amvbody from the
Home Ministry were present here, he would
wax mote cloquent than mysclf and say
these things must be done for the Scheduled
Castes, that they are the most downtrod-
den in our socicty, that they are the under-
dogs and they ust be given all facilities.
Having said that, when you come to the
concrete implications of the very modest re-
commendations of the Perumal Conmmittee,
vou will find that a very small note is
added saving it is not possible to meet it
out of thc present resources. That scals
the fate of these people for the next 2 or
3 vears. This is the cruel paradox. On the
one hand we are overflowing with sympathy
and whenever there is a Gandhi Javanti,
we shall be saying fhiey are our brothers

and sisters and we must do this and that.
As soon as the Gandhi Jayanti is over, for
the rest of the vyear, for 364 days, we
shall forger them and again start weeping,
over than fate when Gandlu Jayanti comes
round next yjcar. Lherefore I am urging
on the Minister, who at lcast is a young
and energetic person so far as I can see . . .

SHRI A. D. MANI (Madhya Pradesh):
You mean the Minister of State?

SHRI N. G. GORAY: 1 am quite sure
that he is as cnthusiastic about it and as
sincete as we are. So I would say that fo
God's sake, do not talk in general terms.
Fix some taigets, fix certain regions. Do
not think of the whole country because it
is too big a country to cover in onc step.
Theretore, {ix targets, fix areas and create
thc  npecessary  adegoate  machinery  for
implemcntation of whatever programme you
chalk out. If you do this in onc or two
States, then you will see the whole picture
changing hecause  the Harijans and the
Adivasis in the rest of the country will
have the satisfaction or confidence that we
mean husiness. Here I would like to point
out that it is not the paity in power I
hold gudiv. All of us are guilty of saying
or promising sonething to the Harijans or
Adnasis  and  doing nothing  about it.
What is pronised to the ears is broken to
the heart. as Gandhiji had once said.
What is ol paramount importance here is
to fix a certain target, 0 demarcate the
areas or regions in which we <hall carry
out the programme and to implement it
in all sincerity. In Punjab, a very pros-
perous State where the “green  revolution
has broken out, you find storics like this
that the wages 10 the Harijans in the field
or to the farm labouras, are half of the
wages giten to the others. Why should a
discrinnnation ot this kind take place? It
is becawvse the Siate Government does nol
care to go 1nto the problem. So 1 would
like that there should be a cell in the
Centre which will. whenever such  things
happen,  when  atrocities take place, tush
to the  spor and  investigate the whole
thing and rake the necessary measures
immediatelv. Tt the State Government i~
not willing, let us expose the State Govern-
ment, whether it belongs  to the ruling
party or any other partv.  If the political
parttes are not cooperating in this, let us
expose the political partv also. You must
have read a few menths back that Guru
Golwalkerji had  come out  with a  big
scheme. )

He had said that he had a very simple
remedy by which  untouchables could he
tuined into tauwchables, I have not heard
antthing ahout it afterwards,

SHRI K. S. CHAVDA:
is made a Sankaracharya

Sir, if a Haiijan
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SHRI N. G. GORAY: I havc nat heard
about it, but most probably it will come
when the elections come just as the cow
comes during the elections. Then we sce
the weeping cow, shedding tems,

Bricfly., what T .ant to impress upon this
House,  spocdly on the Governnent,  is
that we must hane a  proper tamiget and
adequate wachinary. We must  demarcate
the regions m which we want 1w imple-
ment and from year to year we must see
to it that the piogiamme is implemented
in {ull, Thank you,

SHRI CHITTA BASU  (West Bengal):
Sir, we have been discussing the Report of
the Scheduled Castes and Scheduled  Tiibes
Commissioner for three years. It would e
my cndeavoul, without going inlo the
details, to draw the attention of this House
and my countrinmen at large to the fact
that thc problem of the Scheduled Castes
and Scheduled Tribes cannot be viewed in
isolation tiom the major national pro-
blems of our country. By the term “‘major
nauonal pioblem” I do not mean that this
particular problen can wait or can brook
defay till we have solved certain other very
very important national problems facing
us. When I say 1t is a national problem, I
mean il is the primary problem before
the nation. Unless this primary task which
this  Government and the whole country
are seized of is implemented, no other issues
can be called much more mmportant than
this one. I think that even during the
national freedom 1novement of our country,
the question of uplift of this downtrodden
segment of our population was getting the
uppermost placc. It is because of the
provisions that arc enshrined in Articde 46
of our Constitu-ion that certain special
measures have to he taken for the develop-
ment and uplift of the Scheduled Castes
and Scheduled ‘fribes who unfortunately
constitute the most downtrodden segment of
our population. Unfortunately we have in-
herited a. society which is caste-ridden in
which a very wide population of our
countrymen has been victim of the social
disabilities, backwardness—economic, cultural
and social. Mv complaint is that the
constitutional pro.ision which has been
enshrined has not been honouied in spirit
and in letter. Rather, my complaint is that
. the constitutional provision has been

honoured more in violation than in imple-
mentation,

Sir, T would like to draw your attention
to the particular constitutional provision,
article 46, which -ays:

‘““The State shall promote with special
care the educational and economic in-
terests of the weaker sections of the
people, and, in particular, of the Sche-
duled Castes and the Scheduled Tribes,
and shall prote t them from social in-
justicc and all ‘orms of exploitation.”

S
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Now, let me first take up the question
ol the special care tor the promotion of
educational and cconomic interests, Sir, 1
hate chosen to take the 1961 census as the
basc for the mcasurement of the problem
with which we are faced. I shall not quote
many  figures though 1 possess a lot of
them. The cducational level achieved by
the Scheduled Castes and Scheduled Tribes
according  to the 1961 census is a very
cloquent indictment of the performance of
the Government of India, Here I find that
the number of Scheduled Castes and Sche.
duled “Iribes who have attamed the level
ol matriculatton  and  the equivalent of
tvchneal diplomas and non-technical, dip-
lomas,  technical degrees and non-technical
degiees, v very insignificant. [ do not want
to waste the ume of the House by quoting
the higures because these figures are avail-
able 1n the Census Report hut my com-
plaint is that even after the publication of
this  Report there has not been much
impiovement and theic has not been done
anvihing with which we can be satisfied.
ITherefore,  Sir,  this particular  constitu-
uonal provision that special care has 1o be
taken for the educational and €conoinic
interest of the Scheduled Castes and Sche-
duled  Tribes has been observed morc in
violation than in implementation, If you
take up the question of economic interest
It is said that there is reservation in the
matter of employment but I want to ex.
plode this myth,

SHRI‘ K. S. CHAVDA: There iy no
fescivation in the State of Bengal in Class
I service. All over India there is reserva-
tion but not in Bengal,

SHRI CHITTA BASU: I am coming, I
am not holding any brief for any Govern-
nment. I will be more aggressive to attack
them than you can be,

As far as the employment is concerned
there is reservation of 12.5 per cent in
rccruitments by the UPSC for the Sche-
duled Castes and 5 per cent for the Sche-
duled Tribes. I have got figures to show
that on 1st January, 1962 of the 20 lakhs
of people employed” in the Central Govern.
ment 2.9 lakhs ‘belonged to the Scheduled
Castes and 0.4 lakhs to the Scheduled
Iribes. The former constituted 13.7 per
cent and the latter 1.9 per cent and the
(wo together made a total of 15.6 as
against the reservation of 17.5. Now the
Government will come and say that they
have already achieved to the extent of 156
per cent, .

SHRI G. A. APPAN
That includes all,

SHRI K. 8.
sweepers  also.

(Tamil Nadu):
scavengers |, .,

CHAVDA: 1t includes

(Interruptions),
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SHRI CHITTA BASU: 1 uam coming.

Here lies the snag. You please listen to
what I say. This is how they are being
cheated. This is how they aic being
exploited. So this myth of reservation

tor employment has to be exploded. In
that figure I have found that Class I is only.
1.3 per cent; dass II is only 2.8 per cent
of the total employment.

SHRI K. 8. CHAVDA: There is nonc in
the State of Kerala in class I service, not a
single Scheduled Caste member, not a sin-
gle Scheduled I'ribe member,

SHRI CHITTA BASU: Let me explain
the position. In clause III it is only 7.75
per cent. In class IV including sweepeis it
18 17 per cent and that is because no other
community people were availuble for woik-
mg in this job which the caste Hindus
would not do. So this is how special care
has been taken by the Government of India
as per the constitutional direction.

Therefore, I again come to my accusa-
tion that the constitutional provision has
-been morc honoured in its violation than
in its observance. 1 quite concede  that
many ol the State Governments, including
mine, do not provide adeyuate scope for
the cmployment of the Scheduled Castes
and Scheduled Tribes. The Government, it
appears 1o me, irrespective of the parties
which run the Government—it I am allow-
ed to use a strong word—is prejudiced
against certain classes, namely the Schedul-
ed Castes and Scheduled Tribes. Again, the
very quostion is raised, the non-availability
of adequately qualified candidates for re-
cruitment. I only quote one figure and that
figure 1 quote from the presidential address
given by Prof. V. K. R. V. Rao, Member,
Planning Commission, at the Seminar of
Employment of Scheduled Castes and Sche-
duled Tribes.

He says: ““Reserved vacancies cancelled

on account of non-availability:
Per cent.

Professional, Technical and related

workers 11.0
Clerical, sales and related workers 3$.1
Craftsmen and Production pro-

cess  workers ... 28.6
Workers in Transport and in

Communication 9.6
Others . 14.77

Thus you will find that a large number
of Scheduled Castes, even where 1ery nu.ch
skill is not needed, have not been recruit-
ed and they very much talk about that
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this disqualification  has been  the  only
reason for not providing adequate employ-
ment to the Scheduled Castes and Scheduled
Tribes. Therefore, I again come to m
accusation that the Scheduled Castes and
Scheduled 'I'ribes have been denied the
particular right that the Constitution of
out country piovides for them.

I'hen I come to the question that they
should be protected from social injustice and
exploitation. There are still social disabili-
ties under which the Scheduled Castes and
Scheduled ‘I'ribes have to suffer. I have got
reports, but [ do not like to quote them.
1 know it about many States, even as our
hon. colleague, Mr. ~Goray has pointed
out about his own State. I know about
Rajasthan, I know about Punjab. I know
about Bihar. 1 know about UP and other
States also. Even the Scheduled Castes and
Scheduled Thiibes are not allowed to draw
watar from the wells which are owned not
by a particalar community but which are
owned by the Government in the sense
that the wells have been dug up and con-
structed at the cost of the public exchequer.
1 know of instances where the Scheduled
Castes and Scheduled 'Lribes are not allow-
cd to enter the precincts of temples. He
has also given jou instances in a city like
Poona and in a dity like Bombay whete the
hotcls are not open to all classes, particular-
ly the Scheduled Castes. These are the
social dusabilities from which the Scheduled
Castes and Scheduled Tribes arc suffering.
‘The Constitution cnjoins on the Govern-
ment to see that they are protected from
social injustices and they are to be pro-
tected from cconomic exploitation. Thesc
are Lhe social disabilities, but I emphasise
more on the cconomic cxploitation. As you
know, as many of the Mcmbers have point-
ed out, the majority of the Scheduled
Castes and Scheduled ‘Fribes have got the
Froblem of rural oricntation. 1 have got
igurcs 10 show that eighty or nincty per
cent of them are connected with the rural
lifc. Rural life automatically links them
up with the agrarian problem, but what
have we witnessed during this period?

The oppression is on two grounds. First
of all if the Scheduled Castes and Scheduled
Tribes have got any grievances, the autho-
rities in power remain alwavs indifferent to
them. Any complaint lodged with any
police station is not properly attended to
hecause the Thanedar, the police officer
belong to the higher caste, and because of
that they do not even cntertain the com-
plaints made hy the Scheduled Castes and
Scheduled  Frihes against  certain - persons
who might hive  committed a  criminal
offence against any of them. This is first of
all a case of indifference on the part of
persons in awthority, On the  other  side
there are daily instances of connivance and
collusion between persons m authority and
persons who commit crimes on the Schedul-
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ed Castes and Scheduled Tribes. It there is
a land movement, if therc is a question of
redistribution of land and f the Scheduled
Caste and Scheduled Tribe people are in-
volved in the movement, oppression and a
reign of terror ave let loose. There is no
protection again.t them. There is no pio-
tection against cconomic exploitalion which
has been condu ted for years and gencia-
tions togcther, ¢nd vet the Constitution of
our country en huines that  the  Govern-
ment, the State will protect them against
economic cxploi ation. Sir, 1 rcfer to the
question of alieration of land in many
parts of the ccuntry of the Scheduled
Castes and Schcduled Tribes, whose lands
cannot be parted with unless certain orders
and certain procedures are followed. I know
in the district of Havaribagh m Ranchi the
“Statesman’ once wrote that many of the
bungalows of Rmchi town would have to
be demolished i the law of the land paiti-
cularly about ‘hc piotection of land for
the Adivasis was to be given effect to, be-
cause those Adivasis had been deprived of
their land, those Adivasis had becn cheated
of their land and persons in authority, per-
sons with big 1moncy power, persons with
big purses who have been there in the
hilly aveas purchased the land by a fraudu-
lent method, an:l the Government was not
available there t) protect the cconomic in-
terests of the Adivasis, the Scheduled
Tribes, although I would remind you that
the Constitution says that the State is to

provide protection against their exploita-
tion.
Sir, therefore, vast quantities of land

have been alicnared in a fraudulent manner
from the Scheduled Tribes. The Government
remained and still persists in remaining a
passive spectator  As a matter of fact a
great scnse of 1vvolt 15 brewing and in a
particular mecetir g of the National Integra-
tion Council it was discussed that if you
speak reallv abont national integration, you
cannot build up the edifice of integration
at the cost of ihe suffcrings, at the cost
of the social disabilities, at the cost of the
economic cxploitation of the most down-
trodden section of our population, who
constitute about 1/20th pait of our popula-
von. We cannot recognize India without
this 1/20th pait of our population . . .

SHRI K. S. CHAVDA: One-fifth,

SHRI CHITT.A BASU: Yes, 1/5th. If we
have got to spceak in terms of a nation, we
cannot speak in ferms of a nation alienat-
ing one-fifth of our population. Therefore,
when I started -nv specch, T reminded vou
that it is to he v ewed from a national point
of view, nationa pomt of view in the sense
that unless we can bring aboutr speedy im-
provement of this downtiodden segment of
our population it is the nation  which
suffers.

!
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It is not only that the paiticular com-
munity  whach suffers;  their hackwaidness
bars our strides towaids progtess. There-
fore the Government should not  remain
satisfied meielv with making certain obser-
vations in season and out  of scason  that
many thmgs have been done in the matter
of the uplitt ot the Scheduled Castes and
the Scheduled Tibes. As oy fiiend  has
tighthv - pointed  out, many State Govern-
ments cannot cven manage to spend  the
money allotted for the development and
uplift of (he Scheduled Castes. West Bengal
is an example also. That has Lo be borne
in mind.

I want to make cerrain specific sugges-
tions patticulmly with regard to the tor-
ture to which these Scheduled Caste people
are bewg subjected to. A large num[;er of
Scheduled Caste men, women and children
have been Killed or butchered. In this mat-
ter my suggestion is that the Government
should~make an open declaration that the
district collector, the district ofticer, would
be held responsible if such occurrences ever
take place within the jurisdiction of his ad-
ministtation. Il such a savage thing takes
place in a particular district, it is the dis-
trict official who should he held responsible.
He should be subject 10 suspension or
other penalty and then and then alone can
they find some sort of relief,

My sccond suggestion is that in the mat-
ter ot the implementation of the Anti-
Untouchability Act, immediately the Gov-
ernment should issuc an order that in tem-
ples or schools or in the matter of wells
which have been constructed with the finan-
cial assistance of the Government, any vio-
lation of the Act would be deemed to be a
criminal offence, and appropriate steps
should be taken against those who violate
1t.

Again, there should be a cell in the
Home Ministry at the Union level and also

at the State level and at the dis-
trict level to come to the rescue of
the Scheduled Castes when such atroci-

ties take place so that they may rush for-
ward to ptovide them with protection, in
the face of such atrocities likely to be com-
mifted npon a section of them.

In (his  wav, Dbv enlightened public
opinion, bv imtormed discussion and by
sincere cffots at the administrative level,
this problem should be tackled. and unless
these things are done, you will have to
face not only the mild revolt faking place
here and there but a revolt which will rock
the nation for which you will be held ves-
ponsible, and no amount of theorising about
establishing <ocialism in this country and
about parliamentary democracy is going to
save you from that catastrophe.
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[Tar  Vicn-CITAIRMAN (SHry  AKBAR  ALT
KHaN) 7n the Chair]
sy weqor g (I AI) - AEAT

I qATCTT HERH, A UF AATAITAE
q AR T4 717 & F W ARt agfan
g7 e wfagT # A9 T FeT I @I & |
w34 ugd qR% 78 fedw v 2 fr frow
& o & gRAAT F HaT 7 729 &1 @8,
AfF wgradin HOdT 79 & Fa7 o fouy
St g, ST AT 37 AX K1 AFL A T G357
&, a5 A faal & g 7 2 S0 F AT
IIA & , AHT TANT T AAFT, 97 V-
ST #T AT, YA FTUF TE THET L,
IEF {49 H IART A & FIT qEATH
AT AT AL WE W A9 A A 7
gq ETE; A AWA Y 37 G 9 TEm
g; ®nfs F @w a1 dshafaat o7 are 37
ard 2, gfeerAl FTaFIA T TGI8
(Interruptions) HTIFY, G’hﬂ'ﬁ ar1aq ‘:\l;s?f
g Rt St % §39 F FFA T
(Interruptionsy TRY S 4 ouAr = o
Fgl | (Interruptions) F =ar ﬁ"-—a'(g
zafan 95 feved 7 Mf9d | w7 & qemn
g1 SIS a1 feT AraEr aEt &1 S
T | Y, AEFEY, T T & AAAGT a7
SIY FY 9T 9T ST SR FA A ATIT H{
FET | Srai el fF arew fafaee< wqrs-
qIT FT AVET T gU &, 91% FaJ & AN
&Y, TATS A1 AES &7 &, T & fwer
I WY & | qH AW g 5 A
gl gy gl & gR A+ @ & )
EATY. OF qrY 3% 19 ST A3 AT A
gt qw, Sy # guaan § T ansr 5
1 I AEA &, FAA FgA B0 HZT 2,
ZafAT RN Fg v 29 Fy arsy fafaeet
FT AFT TATAAE & I H Fal | F ToT
WM q qATTATE T Waerd qNHA §, SAAT
TuH | FATHAIT FT HAA g AN dar
FT |

|
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T AT F GG FEAT 9gAT g =
T & WFIAE T AR F AT K F7 R
g fevg o #7507 21 wAAT fgeg wd A
TZT ART ZAT 3. AHAWTAT T ATTATTHLT
FTF FY A7 FEAT 8, ACRA 16 73 giewm
s 3w fgrrrAm § vEd g, Aw feo
TF arfuk 47§ F FII IR F@T
BATYT 99 FT AT &, 7 a3 9H HI AT
Fr arg § B o wa A7 qAT @, FIE TR
oar a2y 3oryr, 5 oeTy giar i aieay
7 7z deay |t giradr @ fAg 7@ F7ATE |
A T A} § FART 4 % BT TAAT &Y FGAT
AT fF AT A OEAY AT HOgHIEA
FT 9T FIAA § W AT AT HIA DA
F1 g1 o a2, #ife aeee § gard
q7FIT & Al § ag FgAT A v gurea
F1% 0HV Ao 7g) 2 % 38 g g faar
FEAT £ | T HIA qIFT (2T qFA E
At & 797 fad1 § guT agwr 5 faq
IFHT R F JYGLTFAL I, Sl e
qFT GIFTT FATE AT SRIA AR H
qAEA § F19T  F2A I fowd gfomy
#r ferfq & afeads wwar g1 a1 wxaT
F¥9 gial, 22-2339 F1 % fear o
TET & | WIS dl K g UAET ST 8,
fsrad g7 22-23 ast 7 tar #m fFar 5
WL | GHTET TE &, FIE FrAFAT HIT
gfes F91 Hga<i & Higed! § 9T § HT
g A A & Aqr FAF T A
TENT AT F4G § | WA A7 S |
UF 91T Tl | S3A dgr (% faq g1
& fore ardy a1 FEr A 2, aurSaTs T
AT AT AT & 1 R THATE AT AT HAT
Fiag #1 faerd &, wawr 93 (a1 g7
AT W A4r & w1 Fifew, F AT wewr
f faer g 8 1wy e gfeaat 7 fawarg
frar ar, afaq oo ST 93T A ATGAY
ORI AT, T UHoUT o fToqT 7T FAAT
AT S IE waAr F, o "faQr gwHrT A=
1 %18 & e, faen § <Y wraafa e
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A 717 32E T T et ff 738 05 AAfs,
TRz § 3. & A2 ¥ & i 9——
;9T W &1 o, adi & e w0
7g fasaqi grav o

it \1a fag e/t (397 930) A 7
& B, WG [AA AT L, A0 WMT WA |

st ®weqrr |94 @ ZW AT 9aT & a1
FZ VE £ WA TIT A4, AT HIFT gH AT
57 vt Ao o fR o3z & ogEr aw Ao
w1, wET 7E T T "ea faar o
faer qv gra v F7 2fagm

st e fag awt o 78 qvaE
Fwrfsn, oAy oAtz A

st FEATO 97 : 42 WHTGH H1 T 99T

&, g F99 0F TET, OF FEE FT A
FEATE, T AW AT HT I 35ET TET
T OF AT F AL F TH AT AT AAGA
AT QIR AMT q7 TIAAT GIAATT fadet a9
% JAT AT AT ALY AT | AT TAT AT
foma fom =12 o0 & A AT TAT FIAT
g0 gA G A A FgAT Oz g
JAAT A ATH AF AZ A@ ALT Fa4T fF
TART FT T FEET AL A1 qFAT ST GATSA
qEAT & FR WA w1 A w7 zAfan
FET I 72 F7E 99 F( A AT 2,
qZ ATVADTETM FT FIA F7AT § | ATHAT,
gw frm J1z | =0 E, FATT AT FT &L,
e o qTAT A FO EIAT A, {5 gy
FF7ET 16 AT WEHT AT T AL
A QA | RFIT A WA 42 340 2 A
AN N MITATEIA T AT FIA 2, I
F GTT AT 2% T FATAL AT TEIE | WA
7z FEAT £ OF FATYT Tf AT ZA T AT
941 2, 72 fawr v 9@ @i 0w
F Z197 7Er A% AW & qR AW FT FY
Fro 73 A1 fiz AFAT § 1 ATH A HD
faegmrfrat 2w g, Afs 1 dv-wiam qr
gl 4 s " "Ry § fawee fmar
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%, 398 7T =ar & Br raer widw avwre
F ZAN WIT STHIY GART T 37 FW
A ITH AN AT FTH AL F9 THA |
AR [T § ACEIT F1 FAT AT g
FTFIT HT AT EHO0A17 AT 47080 | AL
Fi fsFqaeT & zafan f5 wzenr widr §
FET 41 WrAa7, 5 Zegram 31 gy
faad # arz 7z st 2o A7+, fuad
ff AT GHTGA F7A €, ITA AT GAMDA
g Zzrdt it A 72 0 FAF B AT ENT
TIT T4 FAF T 2067 Lepeifadn % ang
Tiq 39 TET 9%, A1 fF Fw F7 gy
fqm @z v &, 3T AZ AT TIT FAF FY
TUHRT ZIT | HTFF7, ST {33 gHITT AT
FY VE0 2 I AT ER 37 7 orfaw war
FI 3, AFFT A OF FT FgA0 ATLAC 3
i Fw oA wam & fF faasr aew
TGl ®IF FT ATE 34T § AT F w1 A
FTH GICAAT § AT FT JAFT WATE Fi F&Y
FLENE | FT9 I AT°Z 7(F L IAL FAL
F AArd A, AT IWA AR OedTirE
M faF 3 T AFAT g | wAArT "Ieai
F St frae & § IHA 3731 g §9%
g #1 for fram €1 S g s,
TAREE #1 faF frar 2 wraar, ag
ghvat o Woft 2997 g w @O A
T AT BT F T ACTE AT, A
391 & % 9 7 TAA g qrAw &
AT & ATHT F ATE TFL AL 397 8@ |
ART & F¥ OF TgT T2TACAT AT a9 747
&, fFT TARAM F AT FAT 9341 &

qet I SALT A FAL Z OIWA OF A
gheam A80 [ ST ) A2 fT oo

aZIfaF 9T A A FE 5 oM amE
=AY AT A2 3AET A FAT  HIT AT T8-
qZT AR 2T AATTIR 7@ I & A 57%
fax sqar a7z 3d @ W 7 wefaw
TE T A 7, I AL CEE A srar
T mEai g A a | A d
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[s weamor v
FEAT ATZT FF HERIT FT AT ATE 37 &
At 7g @A gAT F7 GeArHi F |
g el F1 A 39 8 gl @
FTH T2 FAAT | AT AGT IWL A K
FE-TE AT A AET E AL ghFATH Y
= fag @ €, 9% &9 3T F AT
HATI & |\ GAL ZEAT §9F &9 F7 AT
FEr ST & | faeely § ST qh Y A &7
T E 1§ g qedr [EAr g F
fraa winar Y gfer FTAT 740 1 W
I Ard TqF FT ATEA &A1 A@TE
I ST T FE FEH L T WY a7
T & W 997 q@ig F9 & | G HIE
#1778 2T | gfeat & fag gg ford
F o FET TAC E, B FH TG T AT
# I F1AHL D QAT TGAT AT |
IR AT R F F37 § B oTEm a|
FTe FeATT 7 f7a1E 72 FLER qEaT |’
F97T 39 AT § 1 A5 FAE aga qaawTE
2| gerife gfest 89% 59 {9 F17 @I
2 fpeq 3§ f2@ I a0 AT HY FoAT
¥ 99 &1 & ft qUsq  FATHTF TET
2| ®g W wTEE fRur qarg ag gl
g & @F 4y BRr S 3| qy F
aft & faq #q&T W AT F T
faar war 2, fowd =g fag gar § i a2
I3 |1 AT I @Y g, TR LA I
Fdr &1 @ g | el aF weqear far
FT WIS AT 98 Ted g @T g
geqrdl A 3@ fawa & %o 7g v g
AT, g T | AT & | § AT JE
gafisg g | safOREFTagags @
AR AL A AT 991 fag S Ay
FIT HTARAT & | AT AT & a0 AT
qr@ A ST W faar s gy, 9g o
deqrdt 1 fad SR & FA1 wEET A
wrgr gRrgT ez & fRg forr smar & 70T
¥ 39 & fad s g wrio i
7t FF s ag aad & & SR T
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FrH FFaT 3\ W ST 9aER § 3 9§,
A0 ATHL AL AMMAET 3 a5 5 7@
AT H a8 37 37 §C AAA Y 1 Frer T2
T TFR A, AFAIY, A WAT A A
AT A faar A vE § zad et B
F1S BT TGT ZWT | 20 WX GLHTHT
T MAFAS FEAT ATZATE |

TH UF AT T AZT QTG E | FA
AT T qrAft 7 uF g F2Y, o quaw
T FA, AEAAT, ALY YW A7 (A%
fear w7 3egm F31 5 7gf o giew 2ie
9T TET I GG, FqAT /A 4L AEY 07T
AFT, BIAT AT FL A 49 qFQ,  JAT
afgd FX T TF qLT | AT @ GAT
TF N7 Z 1 qZA WX FAA & 98 A {HT,
S A oF FTAQ g fAEEm AF
Y AFTC A ZH FgAT araq 6 oAy e
TISAAT FZAET &, AfRT (5TRT TAATAT
Fga g Id Agt A feafa § P v w Ay
I FT FRM 5 TI9Er #OTE T
w3t a8 WA § 777 9y g § & gfe
13 7T AG FT WRAT, T OIAT Tl A=
HRAT | X @F F WA FeAT 9377 § | agt
7 FAT FE TigA  WEAT AT AZ AR
AT § 1 98 q9REr TRAH g7 F3A G
ag vy gfeaa i §, ol s &
AT IBT FT & ATST TATHATE HT TTT g FT
I qETTH FAAL A, G Hr Afe
#, gag vge ghewdi 1 fa% Fr § |
q FIqT TAEMEE o A7 ATZAT §, TR
faa agr =7 #2 3@ | 9fsT SEATERA™
Fz® 7 ud wred F fag gl a
ERIT TFT | ZOE T ATH AT GAT &, AT
WM g 97 T AR KT 4T gfR
it & =T AT A T TEE K FTAT R,
AAETAM Ag% <+ F1 | agr 9
gfest 3 97 998 ®IAT I W@ T |
Ay, az el & figfr g2 a4 &
fiF aridy st F Fg1 o % wegwar frarcr
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F o 7z =@ ast @ gen 6 gdw
T A1 S sy 27 g afeel & f ag
T TG T WH-TF |7 H @IFAT G A |
g T S A A1 i1 FHIL o qA Y S
YT M G W TF AT AT ST FT a9
s iRz mId o=
AT G 7, A A AS g w AW g O
WA S F T 0T FIW AL I |
Tg & WYY AT 0 GEAT AR § o
Wit ST § w7 o0 5 AgAN § § UA-0F
THEAT T@T A AT 48 wegeaan fHarr
% fo% wad@ agr #17 T a1 SAR °
et 7 7 fvar |\ B ] g fear ?
T T ®1 A5 & 5719 A fFar, g am w
ST T WA & af " 99T 7 1 IRE e,
AfFT g T ORI AT B ATOIAE
AR BT A F AT fF AT S Ay gy
TS &0 &, IR ATT O TH THRICATHIE
30 AR ISTAT | AFTAL, TE WETFAT Tl
F1 FEY g% A1 &, AT FET AT W2 |

AFFET, UF T WL FEAT AEAT §
for fergrane 1 wrordy & qF wvel S A7
faeett & 21 Wi @7 FTAET T S FL @A
F, Gzt e 97 W1 &, Saf Ao arewifa
wfze o &, @1 § wm faen | 9o
=g g o fpae A G S eed a9
g faatg T 4 & HIT B AREC
g o fip agr oA €

it flo gRo qza (fagr) : wHe uHo
qro FTH WA & |

sy FweoTer wvE : fFAw g 7 B oSHeT
FWFIF & | ZIR FAA IABT AR qA(
%, ATE Rt G wow faet & 98 FgAr
HreAr g, Tafed § @A wmEar §
T AT q TMGT G Al H1 AT AT |
AW A AT AW FAR AT FEd &
7@ fewr ot arvF g =ifed, w7 M-
FA WY =% F1 TR 1 IR S TR

¢
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fad w1 &1 =aaear ST Tfey, 37 wwm
T FAT 7 M- F Wi w1 dard
a1 fer | @, AT, ww gy
a1 & i 3 ard a7 79§ § AT FE A9
TE 1 ATAT | HAT AT HAT AT § I
fEReam # ar@i w1 fqr$ sAr faam,
TALEEAT qar &G A fwam @
TER AT ST a7 AT A I @A § W
FATGT FT Tk AT TF 7Y foer =5
T UF TE A FT I

WA, # OATRY ¥ wE ey
g & e A1 3fam Faw e arfen

D adl i AT g, gt A e g fr g

Tz forg AR E AT a3T SHATY BT Tmr
g1 e A AW g w5 i <E g
3% fo TE R A2 A A &
T wAAT ¢ weA & o3 faw A
FAE | T ATT AT S Fed & B Al &
SE T g a8 a7 A § 7 37w wfam
AT AL G | WX AW TG A3 £, 37 v T
THIT &, TH AT HT AT ST F Fay
fr gz & fed &2 § 939 samr O
A1 £, ST 98I F WA § A
TFITAIR &, AfF; gART A AT 2 i 22-
51 ¥ WA § A1 g4 78 R o | T
3% g frg At § s 2 ST 2
f& zo wrfam 2id gq ot fr freg &= &
T EA § T f g wwrd A A&
FET fAAT AT | T 1 W AATT 2 AT A
FY AT §, ATFT 3% | 37T ITC BF Fepaar
TATATL G W8 1 &W 3aA £ fa gfeet
 foam off ST 2, 78 qw g e

WA gsAe wgREw, =Y foaw
T AT § a7 WA ey w9, & oft Fr0w
F HTEAT T@AT § AT gfeatar a7 wify §
T 8, S wfFaror Set i oty eamey
TEY &, W@ o mfuwtfaEt av & fngw
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[ sear =

g7 £ wfweivai 47 (792 %1 a7 =g
AMT & W ZHII qET T KA AT WA
AET AT | ALTA T AT @0 enra
FAT IAF | WX THMAT AT IW aATE F
Y F FHIT TOT FATHT FT ATAT A7 FA7
w@rg | RUAIsgArag 2 fF A% fay
EHTN VAT A AT FY Wr e | AR
% euF1 qgq & g &0 AR |
foreqr & Aeq® & fqad wIg & gES
T qOHI A7TaTE Fi qid 5 |

gAY, § OF AL AT FIAT ATZAT
Fgadl #Y ArarAl 7 7gT 7 T / 79g Az
frar a1 fr off araffs & 7w 7 5%
femz famerar arfzg | 937 @it Fr A 8§,
o AT T A g &1 9 g,
fergeA™ & AW qdTE 73X F M7 9AT
3% & f& AwRIT § 14 wAQAT F1 "l
qredv(y 71 fewe frmrary, AfFT 3@ % qry
FgAT 7T & wemv, f5 3R oag S

THFT FEILEAT 2, IAF AEHITR AT T

= faar | 79T 2a9T WA feut AreAa T,
o g1 =rF frewe faswrer, afe= 73 am
g & o oy AT wY A AqT ) T
T g 39 frer w fET wr g
# JqIUF WEAH F ATHIL A UTAAT T
AT % ATHIT & TF A77 favnT grer
Freev § TR FEEEE F1 AT FT
#1 TEOT 7 S oS 95T g4 frr
war &, zaF fort faamr wU @T 9% F9A0
AT(gh 4T IART W FL AT AN
a1a7 7 gwifaa s arfgy | 7§ 6z
HAT & AT A | 9T FFIET 2001 7 919 F
Taar TET wEAT fwmwa e fadr
N1 7 gt wtg ar, Taww 9fF 7y o
I T TEAT WA 2, THF ATTH WFTT
# =¥ weg fomr s 1 fFAdT ow A AT
ATATFTRAE@E | AT™ A7 FZ7 77 o
7917 < TA W qAY AL 77 AT TR
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WAEF T A 5 4w § 1 sAfad
F qraqr w&ar & a1 398 faog
€1 AT AT |

ALY, UF A W7 Fgal 40l g |
IV WITT A T AT K A &
ITHRT ACHIE FF 7 WIL7E F1Z & AEAT
AT &, 9q@ 7 o gEr qmEr g, qfwe
FT & F07 qF Feqr 73A¢ % v a0 9
WET | AT WA T WY K37 q0RT
g agl 99 7% T3 g faar sam—-
aredTts 34 afe w37 aredfE-—T9 9%
w1 afertnT Jrfr #.0 garrea JFr fyar
AT E \H AV AT FRA B ATHR
TR AT T 3G | IV TIAF QAR A
wHrEA EY, 9WE ¥ gl giewom | 2
#47 feeAdt & &1 q37 Arfife w71 W
Jg a1 @3 AT H(T AARF aF £ | WY
FORT WHAT FAT AT WAT FH AT
QIATAT F97 & | G777 F7 39 97 faumy
£qTR AFT A2 T | § ATETT A AT wiadm
AT A T ArAAr FEAT FE 290 a8 F7
I qZ 139 AT A0l £ Faq arwifF
F AWM T NIAFT FTE K[ IAMIA [
aifza, foma £ ws fa=il ® 7 Sz =T
F AFAAY, T T AT | '

T oA fawm & q § 41 &
FZ fagr | MemaT, B gATT & AW F1
f garag &1 fazg ® f27 fao feew
g AT ArfeR A fraw armwi wr
yieAEd W & 3 fe famabn 4 fa3
faore sfrF szr=an & arfza s gfv=mn
% WA A EIAAT ET AT K YA AL FH
% g o7 oo wfat & w57 & zfoen
# f7 @eArT 7 Wg qgA &7V F Ay
gfvs & & 431 g A7 WEERTHT £ aI¢
7 famy feeg frardy afzr, famg s34
TIEAT AT a9 (AA AT g7 AT o g3

F | (Teme bell 1ings) T
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qa & F ugefy %1 477 V2T 1 IAT AW |
¥ magfaq sufy 7 w17 wfaat 1 397
S3W § FIA AT KT AZT A HeAw F |
froa faat zaay fewes oF qroIe,
2 wgfsa WA #@ w¢ fear wrd,
afma gt wafeT Tt & 781 fFar T
T ag FIA AT ATAY, IGAT 7 ST
AT & AR 70 3 FLAFT F@T ¢ |
3% qrg FAET =N, W A @7 qFwE
wdt, gafad avEr 4 99 1< f19T ena
faar g, afra =8 forfna iy = fase
#F it war o w39 afmina
stify & forer & @97 9, A IABT ALY
Ffoareat g0 & wFAr § 1

TARETE A AT TAgl A s
faifaal =1 wamE & fAg w3
faqr ST 20§ AT q AMAAT FEAT
fF gaT T § AR F oS froa
fram=a & W1 f2e 717 § AAAT OF =409
TgaT 2,437 77 200 ghvwa faafanr &
7Zq & faq wratEa FAEr sar FiET |
T TH AT AN TEEAT AT AT W AT
zfeqa faanfadt 1 AgA A9 BT HR
F I A UF AW ANTLE AT T |

T AT TARTANT T ATAT 8 BAT-
A A9 TE & WY oA § WA & far
fEpr & AvHT A1 AT T AqI R
ST &y Ao gvg g &t e A
w3 ¥ & Famy s 9 fAn gewn
F¥ U7 7 wrarErd 441 f5d il a1 g5y
IT AW AT qg SATET ATH AT | a7
TZ OF FETT AT AT A

W&t oF WATAT ¥ ATT FET A E,
% 7z frdza w1 qEAT § 5 gdATETaR
HIT AT H——FF0 AT AL-FEA AT HAT
AT g, fawTiw & ArEl w1 HE
sredy fafiqer Wi 71 oA & | AT @I F
AT FRAT T frget FaAT TTTe
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%7 ATH A, FIS Forrr w4 waAw
TFTT F1 [0, TATG, THT A7 A1 AT
ST AT AT TR 7 o0 9% & HaA
T Ay AT A A fRE wT @ §, afe
UF 3@ & A FEAT GIAT 2 B 5 faey
TEIT W AT T WX A TS 2
TE & | TW AT AE-FEA AN AT T 2,
AT § G H AT FAT =g
fr G ST 9% Stat ArET AR sws
g & a9 gt & faars s
TITAZ AT aTE ¥ a8 A WA g |

g a7 | 1g FEAT A=A § PR T
BT AT FET A% FAT FT G44 F——FA7
fr gaTe aga 7 faal 7 @ 599 § ¥@r—
AFRT FT F AT 500 FOI FREAT Y
AT & WX 6 WA FT T F7 77247
2. afey 97 & arT waar vz 7 f ofaw
famr & wiawreT =E o oA wRw ad
3515 Z, faaq AW £ W I AT SF
AN & f2dr § A TATRIAT & 747 Fmer
ax | zafae 70 AEW g i ooae w5
o fame o FAT arfEr

weTAT, T AIAT A FZ qHA R
x fF o qrawy R #1997 afvaaT ey
st =rfgg W faenr F fyorg gww
F woaT Farfed 1 S =rfEg
77 77 & #7397 § 6 73 51 awen
Tz gATL 37 & A7 oF 4% £, 712 28
g & fqq uF FAF K1 EF0Z | T T
e & TR R AL FIA T AT
F10 37 A7 7 qIAT L0 g 1 57 ey
Fosud g0 F gATCERT, AV f32h o
F off ¥ oA &0 ==t 7 v ogwmn
For§ T 3T AVE F AEEIE | 37 A7E FT
g1 2ar o fag & 78, AfFT § @9 fiw
w1 e T aweAar g, #ifE @h 3o 3y
TIHET R RO

:

1 4
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[0 Femr wwT]

SET TF W AT & AT FA FT
I & ag /L AW HT qAGT § AL FAT
Fifa fa@a #1719 760 § | 98 S guTed
T gt 7 awedy § 98 uF 1Ak A
0F g4 q% gy armg Ad 2, TEew
RIWFAATE 1 W ;WA T FTAT
& Tt a% & 7% a7 AR 78 &1 qgr AV
qIT Z90 Y AAEAT § AT TR ATL AW A
THETT FHA F7 27 FATERT | TTHIT T
T THEAT F1 OF (999 T F g FATEN |
zofeu § o=y off 7 9rdAT = fE S|
9 AT F27 97 F gAre 72 fra gfiaen
§ gAdAT g, W J g & qew g,
§1 9z o 79 § w9 7 f& wvEa #
Fofifase & 92 F a7 7 IAF F@r frwerq
&\ W19 7 ATEAT Ay srea g e
A #1 fAez ga y AT WY 51§ fF g
gfrwal & d9 Fwfeaa § 33
TR FIATE F 97 FEifeoa § zfewT
faerfaar &1 AFrawr AT AT AT
wraA g1 aen fF fea gfo faamdt
FEAA 2 § | AfFT wver gabw 7 owe
girwm (ot sedifema & qzar 2 niw
O A7 TF g TEVE H S AV Fgt
T ag AT "IAT & | GTETT &1 AT F F:g7
st & % 7w 98 9 & fao #fas a8
ARAT AT | F FgAAAT ¢ B weww a0
AT 7 WF q%F =6 ATZ KT AT FE7 AA( 2
I 7% S & FT UF a%g T ATGT o600

& 1 2® awg g Ay aur #1 9 q7HT

& fagars #2730 %1 #FT faar s £
I, TZ AT WA F AE QX 9ITEAS
F1 847 ¥ F7 7 FT w1994 |/ ¢ gary
gfwm famfaat &1 3@ 9w 597
F ¢ T gy foar srar &) gwry W
zfrst fardf g 57519 @10 Co , qHo We
e Arge & v afaa w1 Tl g
HT EWA TH HTT F1 [0 FF FF gF A%
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wgt aF g F1 7T 2 FEH FT
qaqTe § A KA fr 7w F99 s w1
faal § & F71, FfF 39T F " w0
73am & fF qewe 3w A fang w7 &
£ JE 2 v & 1§ AR A 7y fragw
Ferr fF g 71 39 W7 faoig w7
EIIT 29T BRI | ArEY, 7 gz fRda
FTAT 9gar § i 1 foat & wfowrdy &
F gfrsat & 79 & {4907 =7 7 sqm7 7E¢
T "vwr arteee oAy Syererd
TAT IAY T A § | AR T ag fAdew
F71 AT § 5 oz ard faemard
T F FATIMN AT AET | F 37 975
F ggArz AT AR g TR m
qgA § og w30 v v fag wge  afeaar
F1 & frar wmAr & 7@ B feardi £
ﬁwgwaﬁﬁmmrwﬁ | 3 AR
#1 fang feaar) a8t & R § FIT
EIFT & FITZA T KT AF F2 F7 747 2047
ST wEat E gz fovard guey 18 &
i1 IEAT A T AT 7 A 9% A, B
Tt #1 S7 g F 3w @7 wE
s faar o | AW wF W A g q$
& AT ZATL AW F AT T7 T35 T HTGTE
fear AT & 97 OF AG F7 419 & | IHAT
W gATT 7 F qIFEIL § T FIHF 77 G
AET &, AT 9T a7 gATL I AT AT geRr
& S Agd AE1 A AT £

zare uF fag § &7 % fFar, grgadr
UFERA AT | SIEAN UHEIT AT FW TG
ST 9% 2, 27 WfEe 3= #1fe 7 fuem,
TA AN §, Fwe Ifamw | \

zar oF faa 7 aga 3% Fgr fv
JUFETC X7 AT ¥ Fv. faay g mifae
foerg 2 o9 g9 feow famar srfag,
Terdt § gHIT ArRfvdr #71 gaEry fasar
FfEX | F77 19 T FB W 70 AL
BHTEA &1 7% 7o ¥57 & | 7w fofersy
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@ 3, 97 A AEfaid qg @
ST 1 g7 TEAT B I g 1 gAIR 9
7 #2r 5 93 fa@ @ a1 waqfas sfa
% & #g! fagig 7 &7 43 | A AT, A
AMT FE AT ST AT &, Fgl ab (qg7g &1
T ag-fadt F1 AERE | T FASAT F
AFT FT W@ g, agl 11 STHIT 1 I §, T8
FUYT, TR W AT TSWa 1 9O
& | 4z wr faar weram foaq oAy
faeawit &1 & S e A W@ ad
fwadr, 3gFt aav wEr ft qd fasar,
gafaz WY 77 fAeran AL, «fg1e, 7 aqEn
ga Y wifa® fauwer & g #@ % fag
FAT JOF G TFal & | FO &g &<
YT AR 21T & al ag  fawameng
g gATAaTs & fam | ofvadt gfeawr ardy
F qg fa=w & A@AE  Fer F
Wf fadg eam 1 wfgw 1 afads
T gUTT g 12 U¥E FIET g | gAY
SRIAT FT 9T J97 97, THAA | 57 ZHET
FE-Far e g wfes afadt o wfa-
Fifert 41 g0 QI § gm0 Arfgw )
§ wAzar g O s gfzaf § 3 g g o ar
Jg ARAMT FZF T ZT F ARAT
gy fowde qa 48 g1 wr &, Ted
gT e gt g | S feadmT gard) gfa &
oo sraeaw & AT SHO § ArTIAF F1ET
g ag faa & 78y wr & 9% gw FnAl:
w1ET AT 2 | gAR UF faa F 3w & war
fr ot st a0 1w ot wA & fad
faw & arfge, 338 faam @ ® v
=ifgd, sast FF forerr & =aifzd, aw
# fao o= gwms FaE =Jifzg ) 92
fSeRerdt aoF1e Ay, IGRIT I T
TG ARAY, AT AT Al B qAAT &
& SasT wAAF qivers grer A7 St
o 2R Ffea et #F @ § ST FeIT
a Fr tsrew g1 A%y § zAfan tr ey
T | g saEri F0w & 99r g
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2, saaT favarm &g 9T g, SEET g6
FIHT 9 &, TF AT T I AqTEAT TGAT
2, ar sz 9 & amEge g gheer

| fergeam &t ardy Jardl § Aaw 14 gar

¥ zHogwa # @A % araag giwa §
HAIAT gX FEF qI4A1, 39 AT 7 WA @
qrEasE AT w9 AL FFAT, fade S
F gAFR KE AT QA AN A, 97
oIq IW K q1T &7 @7 AT faqar fraas
AT <3l 39 aaieq fawar afwa w97 arara
Wl 78 4 AT TAT AZ WA ALY G R
Wq W WATA AL FLA, g9 WA AL
FIAT q1 AL T 1 /a8 a7 1 &, A
gfoam 7 #aaT faw & 39 9 @R
BT T X, HYATC HI IA TL BATH AT
Fifgr | @G g ag # fag wag
foF aread # S FUT GEEX A 23 I
¥ wagfag sifaat & fao s fFar §
3a% fae ag aqms ¥ g9 § dfFw fEx
Y 59 T faqtq sqra 97 F1fgw | gaeqd
aze @ &, A frfera @Y <@ €, @ A
9124 § 1| 99 9 fawfqarea 4 9@ g,
Sl & A9 e § 919 & WL T °q¢
Az FT WA § W7 @A § 7 g af
19 F AT FE GATST FT HTET AT §
A1 T & aarze 3% faw a3 A qerr
gt | F 4@ maw & Fgar AEar g
fF 7z TATAT AR ATFAT 9399 W &,
orq o A &, GO o AT g, 599
fqa #1¢ faga o0 3zmar Az, ®aa
e AT T F1F FAT AT 4T g |
Tz gW TiWiAd %, T8d §T9 FE AT,
Tget ST JEF o, afET A S St
qr T g SAE AR EEEradr @
AT ARIAT GHTT HT AT
TF AL EN IR | FawAar g waeRr w
avft HETAT ET ATAT & T FAwd HT AG@T
Aax agi o1 Feadr | 7 ¥ A g
9T AT FAT F ZATR AFT | TE@T 1497

4 p.M.
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[+t Feamw /W]

Y &, @feT W 93 FT g i
F qrE @S9 guy A fFwar s
ag T FT THAFT & | TT W&l & qr9
§ Fger JEaT § 5 9w A Ad wE
& § =g fr g ga e fafg ema 3
T St q¥fme, FlET) a7 g, SHH
Fgd FY 1 ALY, AT G HEAT § I &
yaura & g fagifw fFar s 9§ 5
Atrf@l & foe frar wam & | SET SwIT
g qxfeE, FIET QT F73E@T ATE AT
foerT =Tfew ) TS%ET U &7 g9 A
FT TEIT § WX T AN 7 A 7o
ST e A w23 WA F¥ AR q
foraet ey wree gfeeai =1 47 v 2
400, 500 TIAT IFIT AT AT TEAA F
faw & fagr star & 1 gw wdE AT E,
gawl =R, 9= 4t s foar sar @
T AT I AW & IT6! &Y, Ui, aF A"
st faar St & 1w s wed
g & g% 37 Jfgd 9T g v e
§ frag Togr wT SR ) Ug guTr gaTy
& | § ag 9TE west A ager Aean g v ew
AW AT WAL SF AET AT FHAG A
w17 faar & v gw gfvwsil & o9 FT a%
T 3/ TR § gfwdt 7 swezay 8
W § qaAqr § & 9 @ feaar @
foeamd, gfem siw #1 i 78 a3 |
TG § AT QO AT § | 37 weal
F AT A AN AT gL & afy mwrare
Sz FAT ~RAT § 6 gwre afg ag favw
eI 3 @Y g, Afwa e =fisli & ey 2,
T grdAr FeM R aEdT war o
99 v fquw eme § 0 39 w=R & A
# gwr W g R owm q@ aam
fear
ot

SHRI NIREN GHOSH (Wcst Bengal): 1
will take a very few nunutes because our
group has had its spcakers already,
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THE VICFE-CHAIRMAN (SHRI AKBAR
ALL KHAN): You fhave given your name
and that is why I called you.

SHRI NIREN GHOSH: I will offer
tertam observations and they are these. This
“Scheduled Castes’ debate has become a sort
of ritual year in and year out. The demand
is made for a thice-day debate or four-day
debate. “*We will debate it”, is the demand
made. Then dhe debate  takes  place. But
nothing comes out ot it. In fact, I remember
to have rcad m the ‘Eastern Economist’ be-
longing to the Birlas thag the poorer scc-
tions of our country are very easily satisfied,
that you can heep them contented if you
dangle a carrot before them. You need not
gnne them even a carrot. Just dangle it and
they will remain satisfied.  So it has been
the policy of this Government from the very
beginning  feeding  on  deceptions,  graft,
chicancry and what not. This is the sort of
thing that is going on, The Commissioner,
and certamn laws, had also the teim ‘Hari-
jan’ associated with them, T think it iy dis-
graceful. After all, they are human beings,
pait of the Indian people. Why should they
be treated apart as this? I can understand
workers peasants, middle classes, but [ do
not understand the term ‘Harijans’. Why
should they be called ‘Harijans’? Either they
are agricultwal labourers or poor peasants;
that means something. But why should they
be called ‘Harijans’  precisely, as i a dig-
arty is buing conferred on them.

That is the deception and bluff (hat we
are practising. T do not say that Gandhiji
meang it, but anyway it is being utilised and
practised and said in this country. It is
nothing clse but that: I only want to say
that all induding our party and mysclf
also, plead guilty that we could not do much
about it. In histoty T lhave never scen an
exanple. All these downtrodden people or
what you call the agricultural labourers or
the poar peasants—mainly they are agri-
cultmal labowers withont any land what-
socver, that is then position in society-—have
never benelited by these homgeois laws, bv
this bourgeors Constitution and the laws of
this Parliament and the Government which
controls them  ‘Lhey have not  henefited
and they will never benefit from that, The
foundations will never change. 1 have
heard the plea of Mr. Goray urging upon
the Government (o prepare soure concrete
programme and procecd, but to whom are
you making this appeal and for what pur-
pose? Their destiny can change if  these
people can take it in their own hands. 1
have also listened (o speeches  in  this very
Hlonse fiom  owr Deputy  Chairman,  Mr.
Khobaragade, and Mr. B, K. Gaikwad. They
were saying that a revolt will occur against
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the caste Hindus. Why against the caste
Hindus as 2 whole, T do not know.
Al caste Hindus do not subscribe to
this  policv.  Actually  untouchability and
the social  disabilities whatever thev are
flow fiom the very position in  the
social  structute  That is  precisely the
main - reason vhy Jagjivan Ramnji, the
President  of  tae’ Congress (R).,  never
feels anv inconvenience or social disabilitics.
He comes from the same caste. He has risen
high up and so i him these disabilities do
not applv. Perha)s these social custoras do
not apply to Mr, Khobaragade himself, but
to the aores of people, they do apply

whether there are laws  or  not. So,
unless  thev thmselves can be  made
to change this order, unless they can

take destiny in (heir hands under we «an
organise these pecple to seize land whivh is
theirs, whether your law provides for it or
not. whether your judiciary provides for it or
not, unless they refuse to pay whar is
called interest to the Sahucars, unless their
indebtedness is wiped  out, unless  these
things arc done, nothing will change their
lot. What is required is a sott of revolt in-
side the peasaniry  of which the Scheduled
Castes and Schedoled Tribes torm a good
rhunk at the very base. Unless they tise in
revolt, no debate, no law, no such reports
will ever change their lot, and that is sadlv
lacking “That is why T mysell plead guilty
that we have not roused them so that the
banner of revole is raised. After independ-
ence ftor more than two decades they have
waited patiently. Jt is quite correct that a
carrot has been dangled before them and
they are still going on. It will go on and
nothing will change unless the political
parties directly organise themselves. They
should sec the main point that these people,
as a part of the prasant movement, should
be organised, whe'her there are laws or
not, whether theee is the Constitution or
not. Parliament or not. Thev must get the
Lind which is theirs, If there is no law,
they should seise ir. Tt is the only legal
things in the world to do. There is nothing
illegal. It is a sacred if only they will do
it. Their fate is linked with the future of
India. It is not only their fate, but the
very future of Indit depends on whether
these things can b~ changed. These things
will never be chanved, unless the crores of
Scheduled Castes and Scheduled Tribes, six
crores or scven crores. along with the othe
mass of pcasantry, arc on the march and
make a revolution, They should scire the
land. They should iefuse the indebtedness
that is on them,

1 challenge Shri Jagjivan Ram 1 chal-
Tenge Shrimati Indira Gandhi. They sav
thev are progressive. The proof of the pud-
ding is in the ecating Can they ever sayv they
are progressive? T sa* they are reactionaries
Yes, I am bound t¢ say that because you

|

166

could dedare a poratorium on peasant in-
cebtedness. Could you not do thatr You
could wipe out the peasanl indcbtedncss at
one stroke even when the sowcars and
monylenders are extracting  moncy  from
them. You could at least do that, You will
never do that because your party is ridden
with landlords and sowcars. You will never
do that You always heed to their interests
and browbeat the entire India. You will
never do any land reforms. India will never
be dcemocratic, India will never be pro-
pressive, India will never be industrialised,
the social disabilities will never go unless
the village structure is overhauled from top
to bottom, unless the 75 per cent of the
people who live ia the countryside—and these
people are part of the peasantryv-—make a
revolution. In history nowhcre the peasantry
have got their land by bowigeois law. It
was the French Revolution which gave them
land Tn this 20th century without struggle,
without a mass struggle, without a mass re-
bellion. they will never be able to wipe out
the social disabilities. The test of a democ
ratic party, the test of a progressive party i
whether von can organise them and raise a
1evolt against and shatter these ageold dis-
abilitics and ageold feudal struciure, and
only on its debris can a new prosperous de-
mocracy comc up, That is the crux of the
problem. Othcrwise, whatever we may sav
we will be Dblocking the progress of the
country, we will be Dblocking these down-
trodden people. Chicanery, how long will it
go? T do say that our party will try to do its
best in this matter. We are a small force
Had we been a big force, we would have
changed Tndia bv this time whether your
Parliament makcs amv law or not. We are
still wnable to do that, but I can onlv
pledge to the downtrodden  section that
progressive parties, democratic  parties anﬂ
our party will vuthlesstv fight for their
vights and trv 1o oreanise them and will
teach them to take their destiny in their own
hands and just sweep the lumberload of
feudal structure that is cluttering the for-
ward march of India.

Y @lo gro Wew . TTWER S,
qiy 2fr=e 917 grfeartadr & 7aer 61
FFY BN AN 729 FY 7% £ | 39 fawfeR
& T A T T ¥ A5 AL SH a1d
¥ ez g1 9rAT & fF @ A frd
SgpT Az FfavmT # g 8, #T 39
&t (77 a7 s TF AT &7 w21 @
¥ | SE, I UF &uer 91 R e
FreE T Y. T A faen e A
FAgwvve & Ay ad 3 Ay oo Yo
gft & @a &, arf 4 foir & a7 9ga
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[%ﬁ‘ #@o TTo m]

I FqdT & | T FT A7 ¥ @7 Al
gaarar 2 fF =9 gwear & 9fd gox
FT 4T TEAT T | 5T% AT F TH ;AT
featE =1 sft g g fam Fraid & #rr
FIAAHT 7 TE H JHaS FATTR % ¢ |
arfaer fFan a1 ;7 f@ o s 9% agq
aEr g€ | TE s | 2dT & ATy Srem
T g7 AT 4171 & U &7 wara faraar g
for et & ST AR, qg TR, A1AZ
ghea ar orfeardy #7991 & 71 73T
§FqS TGS A1 GEET g, IOF! TA
qET T UTE § |

vy 39 W ST T a7 o gheaT amw
R TG T, 9 A1 AeEA AGT { AT
&, agr 7T war & | AfHT 7Y g § A8y,
F I FEAT AREAT AT F Y AT a7 w2
g sgai g, afew oA |t 91 gHeEy
FAALA AFISqT 8, HOH SFAEA7E, a8
Y 3 & gry e frgv A 2 gataw
IR FET ATH (AT S¥ A @7 A7 | zAfay
37 qMt #7 feufewaw, ag o A8t
A qTC & 9 qF, AT THT &l A
T FEd & |

affT & 2@ a0 ¥ qEwA § fA %
20, 22 TU7 § THT &7 37 945 § A
AT T &, Y T A ®T qATAT
AgY g1 wAT § | A FAT AT GHAT 3
fF @ quen F7 gEIEE QT & §ior
g1 JhaT g AT 70 goa § wwfw gwe
IW R ST A G | qT qF 39
& Y T I AW § T A9 % 34
THEGT FT GETAE TG & g%AT & | 9
FAEAT FT FATYT T & &1 TFaT § 9
g, onfeqrel #1T 7 q%4% A0 2
oA TAT F @2 81 T Fifare 3 | a7 w
net guR A ofr A7 919 § FEv fF
&3 WA 0§ @ g Afed ) oz
qQ SE Tqad ©T § HUAT ATZIT F747

ERIT a9 & 91T § 9w wg AT At
FT AT § | TET 37 A # fFar v
UF q1 SHFHCE TOF ¥ R smar @
7T 3 fad wofy gt & S A7 qEan s
g4 § AR 19T IAT AT T8 UF TAHT 97 )
FFFT AT F TAE GAT F A0 7T
39 gYFY F 91 ®F §3 fafre © 19
g, A1 WSFA FAG & Heqd W, Il
FFT g & 77 wawz &7 g1 W g AR
AAT IHAL B9 F7 faar & W Iw EA
ATE R 1A vEA W AgA |er g6 8 )
7z T4 1 gfr AT AN ¥ HEQAT § TS AT
fafaezz g1 ST & A @8 fraar aee
AT E | q5 AN AT & €T AT AT
qT FJTET § W w9 T FT A FI
e ZAT 2 | zAfean 57 9l § 39 a4
# qel g1 foo® gra ¥ AT 3w F IEA
FAT AT FAAF g & =7 ey a8 J9
HHY 5T TH TACH( F7 GAOATT G ARATE ?
3T /AT T AT FIA & fAg o F
TMFfEE qOF F HrEAT FwAr g3
Faifw Frg & o & Frdt ofr aaer =T
HATTT TELETAFATE 1 5T AT H TTo
Afgar T wuA T qTE o fF g
T A FAEAL KT HATAE & FFAT 2
ara 1 gfeaat #Y waear § SR W
qREAE S0 g5 &, TAN WIAT aued
SET g & HIT aeAras gaear a8 g3
& 1 T/ TAEAT 97 HEF FIT ARG | AEE-
frf e g arfed | wfas wgie Fmn
Arfgd #we aaAifas g8 AT Jfgy |
zafaT wva v § 1w a7 g, s gfAm
A9 2, 91 TRIAIRT A9 &, 98 AT g3 TF
I WIT AT & HIT 92 S qF & 98 Z A
Hi st g3 qriadl F S BT gATE |

gart 3or | & fagdr afa & Qg
ITET FLET MG FGT GAT @ WL A%
FULC ITEA AHTAT FAT F 1 AN
AR F IAF UAGTAT & AT 9%
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ueigfaeday  geF W FGEE §, FAifE
AT AR AW | A1 wfafqgas 97 @
2R AW E, A1 o2 oA AN A
ARA FH AX T TEE | A G AW
T1F CRAAFCEA T AT FOET AW TR
& AT wadde & 1l 54 5wg A 0w
YA & | WIS 19 AT F gEaq F7
WEVT § | T 8 TA WL A FGT ql
RIA ITAT F 79 ¥ 3 T q34 afew wfgF
dF |, . iiaw A7 9, fAw E Aq §
T T & dA § 9 A0 FAAT A
TAITFAT & | AR 27 TqF ¢ TH I8
% OAETT H TFAT AT TEIA & | W
gwre xor § girararn, wifzavadt 07wz
IFTE FAT Fv geAr FOT 95 FfAwa
g, AT gz w7 BF #W 7 FA 60
sfaerT @wr i1 2fe T &, fredy @nfa & g,
THIE §, ORI WTA A AT ZWT 1 AT
A AW F1 TCRR [ AT AT § ATA[ I
AT TR £ 7l WA § @ Zem )
fam o %1 aw e ger 2, 94 99
AFAH AT AGH TEAT ¢ WX AT MG
FIE AT & T TEA FA JAT &, a8
T AT FT AA AT THAT 2

ST feepAm w0 FESRgAT A 1 39
FENCIIA FT A4 T T To HFATHY HT
ofY gT AT, SR ¢ TE T AT giee
FT AT AFATE F 3H aHAT F | FAAC
T@ TRAE AT AWA G AN AT FaA0
ot for 3o F g Fory AT Il &, ATl
& qTg 3W A SREANA gWT AR M
Ig4 fn wrzifres fafore fam ooy
zrzifres fafreer & S0 aF aawd °8
¥ a7 sfae Tid of ¢ oarfs dw A
AT B oF | wmrHaA ead o S
A E AT A W T/ AL T AAEA,
S T FHF FY TEIT & | A7 A AT
nq 8, TX IAAT qrATEAT geraArAe fRar
AT AT T A% fgegEarT FY TUT IFA ML

e

[11 NOV. 1970] and Scheduled Tribes

170

g, afe AT Ag @1 arar § ) 9"ar
T W agr & fF oA Oy Al B g
% fa7 AW & ag A T B whAT §
CUEIE A T i AN Ol
fwg gaw & 7 w23 § A aFde
FI IATT A4 (ZAA F T@aAT 2, I99 FIT
3T q BIA TE FT AFAG | THAT ATH
g & W {9 aEemT =MEg,
st fegeam & g1 =fgd e, am
AV fgmm A A8 R T
ZAfT A AR F1 FEA oSy How
droriee qret & st Aifa &, e ast
FTET FEETT, UF WA FUF FT AR
fgrgeam 1 w1 "fary 2, 9w |faana
7 9t faeg gaw & ami & fag, 0da
ARTT FF q@T KT gATA & QAT
FRAT I 8, IO T H 90 o o awar
&, Sa& garfas #rs o wrd 719 Fqear
g F 72 g7 Fearmwrd amw EEr 0|
g A1 AFW B FERR AT 3 TR
F {5 dFas T, {998 F11 FAAHT
JATAA 4, AT O 9% g8 FE )
T AEA § FF g ward 39 & "an
TR TG 7 5@ 2 % g7y g a g
q7E 39 FXOE 97 agq AL FATE, 97 A7
qee ot 39 foR v agm svEm
# faq &r7 & ar 98 ) 3w 91F w7 Y &
SIAAT ATEA |

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN): Mr. Appan. You were not
there when you were called.

SHRI G. A. APPAN (Tamil Nadu): Yes,
Sir. I had been out.

Sir, it has become a common feature to
discuss the Scheduled Castes welfare reports
three or four vyears after the period for
which the report is due. Especially in the
case of the Eighteenth Report, the period
covered is up to March, 1968, 21 years after-
ward. The Elaya Perumal Committee report
covers the period up to March, 1965. I do
not know how we can bridge the gap if we
have to study the things three or four vears
after the situation on which we discuss.

Mr. Vice-Chairman, Sir, I should thank
my friend, Mr. Chitta Basu, who drove into
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the very heart and hght of the situation that
the composition of the Scheduled Castes in
class II is barely 1.3 per cent. In class 11
it is 2.8 per cent. and in dass I it is 7.7
per cent., while in class IV it is 17 per cent.

What is the percentage allowed for the
Scheduled Castes in the various categories of
services? Is it not 16 per cent? Where is 1.3
per cent and where is 15 per cent or 20
per cent? When are we going to achieve this
goal? Is the rescrvation vouchsafed in the
Constitution should be scrapped, or let us
Scheduled Tribes honest or is it deceptive
and given in a trcacherous wav? I do not
like that any Constitutional provision should
be taken in that light. If the Constitutional
provisions should be implemented, they
should be implemented honestly. Or else the
Constitution should be scrapped, or let us
put that only one per cent will be given, I
should thank the hon. Prime Minister for
raising the reservation for the Scheduled
Castes from 12) per cent to 15 per cent, But
what is the fun in raising it when even one
per cent is not achieved.

Mr. Vice-Chairman, I do not like to boast
about myself. T had begun to fcel the pinch
of casteism and untouchability when T was
barelv ten. Trom that time onwards, I have
been fighting against this demon and devil.
Now even after 23 years of independence,
the Scheduled Castes and Scheduled Tribes
cannot have equal status in U.P. But even
when Dr. Ambedkar had his own difficulties
in attending schools, my father had started
schools, 40 or 50 vears ago, for the welfare
of the Caste Hindus. My father was the
Manager of an elementary school started
long, long ago. I was Manager of a number
of schools. Why? Just to help people. But
from these Reports we find that even to-
day the Scheduled Castes and Scheduled
Tribes are not allowed free access in the
Government schools, in Government hostels
in U.P. T should tell the House that
Madras was the first State to enact legis-
lation for entrv into temples, for the ad-
mission of Scheduled Castes in educational
institutions and for denying grants for ins-
titutions which would not take in 16 per
cent of the students from the Scheduled
Castes and  Scheduled tribes. This was 30
years ago.

SHRI M. H. SAMUEL (Andhra Pradesh):
For the sake of historical rccord, it was in
Travancore that the first temple was thrown
open to the Harijans,

SHRI G. A. APPAN: I am speaking sub-
ject to correction. If that be the case, I
will accept jt. Now if even after these 30
vears, the other States could not rise to the
occasion, if the Members of Parliament and
the Members of the Legislatures could not
rise to the occasion, woe unto the represen-
tation given to thesc wolves and lions in

goatskin. But I should also blame my com-
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munity, the Scheduled Castes and Scheduled
‘Tribes, for their present plight. Like the
Jews the Scheduled Castes aie a cursed race
because they do not co-operatec among them-
sclves. They do not have umity even among
themselves; they quarrel among themselves
-—Chamar, Mahar, Palla, Paraya, Malla and
50 on; one community does not help the
others. These Bhangis or sweepers are still
engaged in Uhis scavenging profession. But
do you sec anywherc these scavengers being
given sufficicnt representation cither in the
legislatures or in Patliament or in the
Cabinet? My policy has always been not to
clamour for more for my community but
for even distribution of all the benefits and
privileges for all scctions of the Scheduled
Castes. But I have been branded as trying
to raise myself. Being a member of the
Libra group. I always try for justice and
cquality of opportunity, not for self-ag-
grandisement Mr. Vice-Chairman, what is
the strength of our Cabinet here?

Tt is 51 or ~o. Out of them how many are
from the Scheduled Castes? It is for the
Government (o say this. I think at least the
Central Goivernment should come forward
to bridge this gap. You see the Madras Gov-
ernmient. Qut of efeven Ministers (wo are
from the Schednled Casgtes. Can you not
follow this good example? After the present
Ministry came into power in Madras you
see what a lot of things it has done for the
Scheduled Chstes. It has abolished all fees
m all places. It has abolished fees up to
graduation. It has abolished fees even for
the State Public Scrvice Commission exami-
nations for the Scheduled Castes. Why not
the same thing bhe done evervwhere else?
We will have to rise to the occasion. Re-
servations are therc for Scheduled Castes
only in Government service and in public
sector undertakings. I feel that a law should
be passed prescribing a certain percentage
of reservation for Scheduled Castes not only
in Government service but in all the pri-
vate sector undertakings also. I do not
think any man of fair play will object to
such a legislation. I would request the
Government to come forward with such a
legislation. Tt is a pity that in spite of
there being the Government rules, constitu-
tional provisions, eftc. with regard to reser-
vation of posts for Scheduled Castes, all
those rules and provisions are ignored by
most of the officers who are in charge of
recruitment. 1 bave the greatest regard for
the cducation that they possess, for the
great positions they hold. But should they
not be true to the trust reposed in them?
Most of the officers in higher ranks try to
spoil most of the Scheduled Castes when they
come up for promotions, Such things are
happening even in the Statistical Organisa-
tion which is under our Prime Minister,
In 1962 three Scheduled Caste people were
taken as Investigators. There were five per-
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manent jobs reserved for Scheduled Castes
and those posts were vacant at that time.
But the department the notorious depart-
ment, and some of 1ts officers—I know their
names but I do not like to mention them—
refused to offer those posts to these three
Scheduled Castes penple. 1 would request
the honourable Minister to look into this
matter. I wrote a lctier to Mrs. Gandhi, our
revered Prime Minisrer, about this and one
of her Assistants sen' a veply to me. I have
rcceived that reply. What T want is if re-
servations are to corrinue, they should con-
tinuc honestly and onourably or else they
should he scrapped or amended. Or do
away with that patticular provision which
deals with the reser ation question. Out of
a total of 7.1 lakh vacancies notified by the
employment exchanges for 1968, 4 484 posts
were reserved for Scheduled Castes, And
out of these reserved posts only 1,358 posts
have been filled up. What is this? By this
time the number of fresh gradunates and
matriculates has gore up in thousands and
thousands, On the registers of the employ-
ment cxchanges ther? are more than 93,000
people waiting for jobs from the Scheduled
Castes and nearly 14,000 people from the
Scheduled Tribes. Even for the posts of
clerks for which bare matriculation is re-
quired there are so many difficulties. Please
sce Appendix XXI on page 202 of the re-
port of the Comniissioner for Scheduled
Castes and Scheduled Tribes for the year
1968. There is 2 mcntion about the Export
Credit Guarantee Corporation about the
chairman of which | have been telling you.
That wonderful chairman, Mr. Shourie, has
not taken even a single man from the
Scheduled Tribes.

But in class I and }1, not a single Scheduled
Caste or Schedule¢ Tribe man, In the
Heavy Electricals, «ut of 885 jobs barely
7 are Scheduled «astes and only one
Scheduled Tribe. In the Reserve Bank, it is
simply wonderful, vonderful, wonderful.
Out of 1,175 jobs, in class I, there are
bharely six Schedulel Castes and not even
one Scheduled Trib-. The Governor of the
Reserve Bank should be dismissed and all
the officers who arc in charge of employ-
ment and appointm-nt and selection should
be punished. As a safeguard, let there be
no selection commitree wherein an active,
honest, true and bold member of the
Scheduled Caste or Tribe is not represented.
I have known some members of the
Scheduled Castes anil Scheduled Tribes who
have ignored the interests of these commu-
nities just to share the loaf with other
people. We do not want such people. We
want Ambedkars.

I have been telling a number of things
about what is happening in the Railway
Department. 1 have been telling Dr. Ram
Subhag Singh and Shri Nanda also. The

gy
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Ministers are really sincere. But the
officers misguide the Ministers and deccive
the government. Such officers deserve no
sympathy. When officers risc up to a cer-
fain Icvel, they should be impartial like
balances. But what I see is that even at
that level officers are narrow-minded, com-
munal and have prejudice and aversion.’
Woe unto them.

I suggest that the position of Scheduled
Castes and Scheduled Tribes in various
government dcpartments wherever there s
rescrvation for them, should be reviewed
not after three or four years, but it should
be reviewed cvery month, cvery quarter,
and every year. If you want my services. [
will give them free, or T can give vou any
number of people to work in honorary
capacity, Today government want only
people to be appointed on high salaries
like the present Commissioner for Scheduled
Castes and Scheduled Tribes, who is a
drain. We have been requesting the Gov-
ernment to dismiss him and post him some-
where What can the Scheduled Castc
Members of Parliament do? They can only
talk. Will the government come forward to
removc him and to throw him into the Bay
of Bengal? Or, let him take rest or go on
pensicn rather than allowing him to spoil
the interests of the Scheduled Castes and
Scheduled Tribes.

THY. MINISTER OF LAW AND SOCIAL
WELFARE (SHRI K. HANUMANTHAI-
YA): He need not take the trouble of
throw:ng him into the Bay of Bengal. He
has retired and retired honourablv. He can
make a suggestion as to who should be ap-
pointed. He need not get excited or angry,

SHRI G. A. APPAN: I want a Dr.
Ambedkar, or a King or Abraham Lincoln.
After the death of Dr. Ambedkar and
Mahatmaji and Pandit Nehru, we arc or-
phaned. You select; it is not for us to
suggest. Government have eyes and ears-
and a conscience. They can pick up some-
body who is honest and truthful.

SHRI K. HANUMANTHAIYA: You can
suggest.

SHRI G. A. APPAN: It is for the hon.
Prime Minister. In our Tamil Nadu, after
the death of our Anna, our present Chief
Minister Shri Karunanidhi is taking all
possible steps to improve our conditions,
Let us have at least a person like him.

SHRI K. HANUMANTHAIYA: 1 agrce
with the earnestness with which he speaks.
Let him also suggest a person. I will cer-
tainly consider him.

SHRI G. A. APPAN: I am only one of
the so many Members of Parliament. I am
a humble worker. I am the poorest of all
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the Members of Parliament and I have sac-
rificed all my money and health and every-
thing clse for the sake of this community
But lor the interest I have evinced in the
mterests of the community, T would have
been selected long, long ago. In other
words, if 1 had been a coward or a show-
boy and given up the interests of this com-
munity, I would have been sclected long
ago. I had even undergonc a fast unto
death in 1946 for the cause of this commu-
nity. That is why I have been subducd like
this.

I thank the D.M.K., Paity for having
selected me, not to help myself but to help
the whole nation and the community. If
the interest of my commumty is protected
and safcguarded, that will be the fulfilment
of my desires. What I speak wmay not be
palatable to many hut it is my duty to speak
though it mav hinder mv prospects 10 get
patronage which I do not mind.

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN): No.

SHRI MAN SINGH VERMA: Mr. Appan
is the fittest person for that job.

SHRI G. A. APPAN: I was even asked
to be a Minister but I said: ‘Let me be
an ordinary Member'. Once a man comes
to power, he becomes selfish. 1 do not want
to become selfish. I have been serving my
community.

AN HON. MEMBER: What is your sug-
gestion?

SHRI G. A. APPAN: 1t is for the Gov-
ernment. The Parliamentary Committee for
the Welfare of the Scheduled Castes and the
Scheduled Tribes have sent seven reports.
I find that even some of the Ministries do
not send the information called for by a
Parliamentary Sub-Committee appointed by
the Government, namely, the Elayaperumal
Committee. If this should be the case, what
can we do? You will see from the report that
some Departments have said: ‘not available’.
What are you going to do about them?
They could not sent even the information.
Unless some stern action, no improvement
is possible. Let there be a moral check, not
after 10 ycars but every month. In the
Khadi and Village Industries Department,
where T was a small officer, we used to re-
view our progress every month, every
quarter, every year and adjust the target
and pull up the officers. This is what is re-
quired in every Department. I have seen
the reports of the various Ministries. Some
Ministries give the strength of the officers.
I saw a report published by the Export and
Import Department in respect of the year
1965. There I was very happy to see that
the Ministry had given the number of
Scheduled Castes employed. Why not the
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Government make it a point that in every
Mumistry's report, there is a provision like
that? In the Small-Scale Industries Depart-
ment the Government even reserves the
money but where does it go. It only goes
to the people who will be to the detriment
ol the Scheduled Castes. One man’s meat
is another man’s poison. A number of jobs

e ucated  as  reserved vacancies  but
after they are sanctioned by the Gov-
ernment, they call for applications and

when cven if a man is an M.A, or Ph.D.
he is declarcd: unfit and they appoint their
own man, Even before the advertisement
is made calling for applications, they make
the appointment and when another man
comes for interview, he is declared not
suitable After one or two years, they write
to the Government to de-reserve the post,
to help their own men who have been put
in there. This has happened in the ICAR
and in the Indian Statistical Institute. There
is no rescriation for Scheduled Castes for
non-selection posts whereas an Investigator’s
post is a sclection post. It is wonderful. In
Scptember or so they got the concurrence
of the Law Ministrv and the other Minis-
tries to de-reserve these posts.

I would request the Government to please
review this situation of dereservation, this
conversion of ‘reservation posts’ into ‘non-
reservation posts’ occurring in the last ten
vears, and to see that they are able to
undo the injustice that has been done to
the untouchables.

THE VICE-CHAIRMAN (SHRI AKBAR
ALT KHAN): You have taken about twenty-
five minutes.

SHRI G. A. APPAN:
forgive me
minutes.

I hope vou will
if 1 take forty or forty-five

THE VICE-CHAIRMAN (SHRI AKBAR
ALl KHAN): Five minutes more,

SHRI G. A. APPAN: Whatever it is. I
always abide by the orders of the Chair.

THE VICE-CHATRMAN (SHRI AKBAR
ALI KHAN): Five minutes more means
that vou will have half an hour in all.
Plcase take five minutes more and finish.

SHRI G. A. APPAN: Mr. Vice-Chairman,
Sir, T have a number of concrete cases.
The line where most of the Scheduled
Castes and Scheduled Tribes are employed
is mostly agriculture. But there has not
been any legislation on minimum wages for
the agricultural labourers. Of course for the
organised industrial labour many things are
forthcoming, they are getting many things.
Even if I have not studied up to the first
standard or second standard, if I could
enter as a peon or as a khalasi, I am able
to get Rs. 300 or so as a peon in banks, or
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as a khalasi in some industrial undciiak-
ings, in LIC and things like that. But how
many of the Scheduled Castes get these
jobs? So I would rcquest and urge the Gov-
crnment to come forward very soon with a
legislation to fix a minimum wage for the
agricultural labourcrs and to start socicties
tor themselves. You know, Sir, in the lower
rungs of the Adm nistration, in the Pan-
chayats, in the Coiporations, in the Town
Muniapalities, there is no reservation for
the Scheduled Caste. and Schieduled Trilies.
In the Legislative Councils there is no re-
servation for the Scheduled Castes and the
Scheduled I'ribes. It this Council of Elders,
this Rayja Sabha, therc is no reservation for
them. You kuow, Su in the Swatantra Paity
there are about 14 »r 15, but not a single
lellow 15 a Scheduled Castes. In the Com-
munist Party there arc 8 or 10, but not a
single fellow is a Scheduled Caste. In both
the parties there is 1 one. Anyvhow T am just
requesting. I have written to some of them
also that the second man in anv place, the
second man if not the first, should he a
Scheduled Caste man, either in represcnta-
tion or in appointments or in delegations
or in chairmanships or in anv other thing.
Do vou think it is tho much for me to ask
{or it* We only do not want to harass vou.
I have no faith in aggrandisement and in
aggresstve nature. 1 4o bv a passive nature,
by a request, by a humble nature, Unless
there is co-operation from the other side,
nothing can be don- by compulsion. As
an cxample of compulsion, people arc try-
ing to thrust Hindi on the non-Hindi
people.  You know, if only Hindi had not
been imposed, it would have been differcnt.

THE VICE-CHAIRMAN (SHRT AKBAR
ALI KHAN): Now ou must finish.

SHRI G. A. APPAN: Here comes a qucs-
tion. Fven after spending so much monev
on scholarships and hings like that, when
people get educated np to Matriculation or
B.A. or M A., if tho ¢ people are not able
to get jobs, what is he use of it all? You
are only throwing Government money for
nothing. You are orly wasting it. So the
best wav to utilise the Government moncy
spent on thesc people for their education
should be in finding jobs for them, in try-
ing to have speciali~ed training courses
from the lowest to the highest by specia-
lised courses.

A maniculate can be trained for steno-
graphv, a graduatc can be trained for
stenography.  Oune th ng more. For everv
thing they want threc or four years' expe-
rience. Where will this poor Scheduled
Caste gain experience? They have their own
people. T would request the Government—
this is a very important point—to see that
in every Government undertaking and ins-
titution and institutions which take Gov-
ernment’s aid, licences and things like that,
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there is apprenticeship for the Scheduled
Castes and Tribes who are fully qualified.
You know that I am one of those very few
who care moie for efiieney, ability and
qualifications,

{ have no hesitation to say (hat there is
no greata person  than  Di. Ambedkar.
Mr, D. Sanjivavva is also equally grcat. He
had Dbecome a Minister while very young.
He had been a Minister in Madras, a
Minister in Andbia, and Piesident of the
All India Congress Commilttec.

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN): He was also Chief Minister
of Andhra.

SHRT G A. APPAN: In all my 59 years
of Tif¢ and in all my public life of nearly
45 vcars, only today have I come across a
Scheduled Caste who is not very clever. He
rould not pass a small c¢xamination, the
AMIE, for ten years. T do not encourage
such people. T alwayvs sav that mv people
are the deverest: mv people are the best.
You know it i~ a face that Sclicduled Caste
people are not normally bad. Thev are clever,
But the ofliccrs—the «rocodiles and the
lionv—want to grab the crabs.

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN): T think you must finish now.

SHRI G A. APPAN: Mr. Vice-Chairman,
Sir, I have bheen asking to put an end to
this, This 1s for the Home Ministry and
the  Social Welfare Ministry, From  the
verv me T came here I have bcen mak-
ing a verv simple request to thce Govern-
ment, that is, to create a cell in cvery de-
pauunent, from the topmost to the lowest,
in all undertakings, to look into the
gricvances of the Scheduled Castes and to
help in redressing them. Is it too much
for mc to ask this®> It has not been done,

In cverv sphere they should be honest.
Some universities have even third standard
or fourth standard people as members of
theur senates. You know, sometime back one
Minister—he does not deserve to be a
Minister—said that since there is no reser-
vation in the universities there should be
no rescrvation in the Indian Council of
Educational Research and Training also.
Theie has bheen so much of injustice not
onlv in the Indian Council of Educational
Research  and  Training, but also in the
Indian Council of Agricultural Research.
Thev have been playing havoc against a
M.A , against a Ph.D. They want a better
qualification than Ph.D.

1 request the hon. Minister to please see
that no Government undertaking including
universities, the U.P.S.C. and institutions
receiving aid from the Government cscape
from the provisions of reservation.
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Sir, vou hknow, in the Madras State 1
have been fighting wuth  the Government
from 1940. I have written to the U.P.S.C.
and the vatious State Governments to have
Scheduled Castes as chainmen of the Public
Service Commnussions.,

But in Madras only they have done it
No doubt some time back they did it in
Andhia also but why do not other States
also follow thise Sir, a time may come. A
mission is there for mc. I have a calling in
me. The injustice, exploitation and other
things are perpetrated  on the  Scheduled
Castes. T do not like to sacrifice my life
as the late King of America has done.

THE MINISTER OF STATE IN THL
MINISTRY OF LAW AND IN THE DE-
PARTMENT OTF SOCiAL WELFARE
(SHRI JAGANNATH RAO): Maitin Luther
King.

SHRI G. A. APPAN: IL I say late King,
that goes withou saving. If we say Gaundhi.
it 15 India Gandhi or Mahatma Gandhi, it
is like that. Anvhow I have a mission, T hasve

a «alling in me. Hercaltertwards Towill e
only  requesting the Prime Minister, the
Home Minister and  the Socdal Welfare

that not a stone remains
unturned to fullil the implications of the
constitutional  reservation and the orders
that they themsclves have passed in  this
respect.

Only one thing more Mr. Vice-Chairman,

Ministcr to see

I request that adult education shounld be
"1
0
: "
i
H 7
3
: .
o -
" '
T JE s
' ! e i ¥
r s

L/J(NJIERSY 570 —24-2.7TI—GIPS

180

implemented. What does the Picamble of
the Constitution sav* Thev say that educa-
tion shall be made compulsory within ten
ycars. Twenty-threc years have passed; has it
been done? Therclore 1 say adult education
should be mmplemented. From AB to B.A.

from the very Dbeginning  upto  the
hughest standard cducation should
be  free and  compulsory.  When the

Delbi University and some other Universi-
ties are allowing private candidates to ap-
peat for the varions Degree examinations,
most ol the other universities do not do so.
Why should not there be a Central Univer-
sity allowing people to appear privately for
all the cxaminations as private candidates?
That is also a request I would like to make
here.

Finally, thank you Mr. Vice-Chairman
lor the time you have given.

THE VICF-CHAIRMAN (SHRI AKBAR
ALI KHAN): Mr. Panda, vou may begin
now—only a couple of minutes Ieft—but
vou can continue tomorrow.

SHRI K. C. PANDA (Orissa):
like to speak tomorrow.

THE VICE CHAIRMAN (SIHRI AKBAR
ALT KHAN): All right. The House stands
adjourned 1l 11 00 a.m tomorrow.

‘The Housc then adjouined at
fiftv-cight minutes past four of the
dock ull eleven of the cdock en
Thuisday, e 12th November, 1970,

T would



